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INTRODUCTION

I, the Chairman, Committee on the Welfare of Scheduled Castes and
Scheduled Tribes, having been authorised by the Committee to submit the
Report on their behalf, present this Ninteenth Report on the Ministry of
Defence, Department of Defence Production—Reservations for, and em-
ployment of Scheduled Castes and Scheduld Tribes in Ordnance Factory
Board and in Ordnance Factories.

2. The Committee took the evidence of the representatives of the
Ministry of Defence—Department of Defence Production on 9th and 10th
November, 1981. The Committee wish to express their thanks to the
officers of the Ministry of Defence, Department of Defence Production and
the. Ordnance Factory Board for placing before the Committee material and
information the Committee wanted in connection with the examination of the
subject.

3. The Report was considered and adopted by the Committee on 25th
March, 1982.

4. A summary of conclusions/recommendations contained in thé Report
is appended. (Appendix-V).

R. R. BHOLE,
New DEeLHI; Chairman,
March 27, 1982 Committee on the Welfare of Scheduled
Chaitra 6, 1904 (S) Castes & Scheduled Tribes.
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CHAPTER 1
INTRODUCTORY -
A—Organisational set-up

1.1 Ministry of Defence (Department of Defence Production) have stated
that there are at present 33 Ordnance and Ordnance Equipment Factories
all over the country, engaged in production of different items of Ammuni-
tion, Weapons, Explosives, Vehicles and Clothings mainly to cater to the
requirement of our Defence Force. The factory units are placed under
the control of the General Managers who function within the powers dele-
gated to them by the Government in the matter of Production, Provisioning,
Enginecring, Personnel Management etc. They are responsible to the Head
Quarters Office of the Factories known as Director General, Ordnance Fac-
tories (now known as Ordnance Factory Board). The Chief Executive of
the entire establishment is the Director General, Ordnance Factories and
Chairman, Ordnance Factory Board, who is assisted by Seven Members
and an Addl. DGOF controlling four Ordnance Equipment Factories with
its Head Office at Kanpur (UP). The DGOF/OF Board is responsible
on all matters to the Deptt. of Defence Production in the Ministry of
Defence, New Delhi, through the Secretary, Defence Production.

1.2 The General Manager in the Factories is assisted by Officers in the
rank of Jt. General Maniger, Deputy General Manager, Manager, Deputy
Manager, Asstt. Manager, Medical Officer, Security Officer and other non-
Gazetted, Non-Industrial Staff emgaged in getting the production. Besides,
there is an Industrial Establishment consisting of industrial workers in the
grades. of Highly skilled, Skilled, Semi-skilled and Unskilled to assist the
management in the production.

1.3 The Cadre structure of the officers and staff in the Ordnance and
Ordnance Equipment Factories named above and its Headquartess at
Calcutta and Kanpur is as under:—

(i) At Ordnance & Ordnance Equipment Factories:

(a) Gazetted (consisting of Indian Ordnance Factories Service,
Medical Service, Security and Labour Officers).

(b) Non-Gazetted (consisting of Foreman, Asstt. Foreman, Charge-
man etc.).

(c) Non-Industrial (comsisting of office Supdt., Clerical staff.
Supervisors and Class IV staff etc.)



(d) Industrial (consisting of various skilled, semi-skilled and unskil-
led trades).

(ii) At Ordnance Factory Board Headquarters and Ordnance Equipment
Factories Group Hgrs.

(a) Gazetted (consisting of IOFS Mcdlcal/Secunty Services, DGOF
Hars.. Civil Service).

(b) Non-Gazetted (consisting of Staff Assistant, Senior Technical
Assistant, Junior Technical Assistant, Chargeman etc.).

(c) Ministerial (consisting of Clerical staff and Class V staff).

1.4 33 Ordnance and Ordnance Equipment factorics are functioning
under the overall control of OF Board and OEF Group Hqrs. Kanpur, the
details of which are as follows: —

West Bengal

1. Metal & Steel Factory, Ishapore,
2, Rifle Factory Ishapore,
3. Gun & Shell Factory, Cossipire,
' -4, Ordnance Factory, Dum Dum.
Uttar Pradesh
. Otdnance Factory, Dehra Dun.
2. Ordnance Factory, Muradnagar.
3. Ordnance Factory, Kanpur,
4. Field Gun Factory, Kanpur.
5
6

—

. Small Arms Factory, Kanpur,

. Ordnance Parachute Factery, Kanpur.

7. Clothing Factory, Shahjahanpur. '
Madhya Pradesh

1. Vehicle Factory, Jabalpur.

. Gun Camagc Factory, Jabalpur.

. Ordnance Factory. Bhamaria.

. Ordnance Factory, Katni.

. Grey Iron Foundry, Jabalpur. ~
6. Ordnance Factory, Itarsi.

Maharashtra '

1. High Explosives Factory, Kirkee.
2. Ammunition Factory, Ki;kec.
3. Ordnance Factory, Ambernath,

wm b VLN
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#, Machine Tools ‘Prototype ‘Factory, Ambernath.
5. Ordnance Factory, Bhandafa.

6. Ordnance Factory, Ambajbari.

1, Ordnance Factory, Chanda.

8. Ordnance Factory, Varangaon, )
9. Ordnance Factory, Bhusawal,

10. Ordnance Factory, Dehra’ Road.

‘Tamil Nadu

1. Cordite Factory, Aruvankadu.

2. Ordnance Factory, Tiruchirapalli.
3. Clothing Factory, Avadi, .

4, 'HeaVy Vehicles Factory, -Avadi.

Punj‘éb
1. Ordnance Cable Factory, Cha,ndigarh.

1.5 The Organisation set up pertammg to work of Ordnance Factories
and OFB in the Ministry of Defence (Deptt of Defence Production) has
been stated to be as under:—

Secretary (DP)
Director (PA)

US/DO (Fy. 1) US/DO (Fy, 1) US(PA) US(NF)

1.6 As regards the organisational set up of the Headquarters Office of
the DGOF, the Committec have been informed that the DGOF is the
cxecutive head of the organisation, He is also the Chairman of the Ordnance
Factory Board. The Ordnance Factory Board has 3 operating members,
onc Planning & Material Management/Member, one Technical Services
member, one Personnel and one Finance Member in the rank of Addl.
Director General. Each member is tresponsible for the division he heads.
He is assisted by officers in the rank of Dy. Director General, Asst. Diregtor
General, Sr. Dy. Assistant Director General, Technical Staff Officer, Staft
Officer, Asstt. Staff Officer. Besides, there is a Chicef Security Officer to
look into the maintenance of the Security of Ordnance factories and Dircctor
of Health Services to look after and control the Hospital in the Ordnancd
factories. They are responsible to the Member (Personnecl).

The Ordnnnoerctory Board Hgrs. is respomsible for all matter of
policy on planning, production, coordination of production activities of
Ordnance Factories. It monitors the activities of Ordnance factories in
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achieving defence production planming of new products, review of produc-
tion and exercises such administrative powers as delegated by the Deptt.
of Defence Production.

1.7 Asked when DGOF was conVertéd into Ordnance Factory Board:
and what were the reasons for doing so, the Committee were informed that
the DGOF was converted into Ordnance Factory Board in February, 1979
in pursuance of the recommendation of a High Level Committee constituted
in 1975 to go into the working of the Ordnance Factories for achieving
efficient working and removing constraints in their achieving higher pro-
duction and Ordnance Factory Board started functioning from April, 1979.

B. Implementation of Reservation Ovders

1.8 Ministry of Defence (Deptt. of Defence Production) have stated
that the percentage of reservations made in favour of Scheduled Castes/
Scheduled Tribes and the years from which such reservations have been made
applicable in Ordnance Factory Board and Ordnance Factories are as
follows: —

Date of Percentage % age followed at
resorvas —— — — — - — — — present
tion SC ST
(i) Posts filled by direct re- 1952 12 1/2%, 5% 15% & 73% by open
cruitment (recruitment comntition  through
throuzh UPSC by means UPSC.
of open competition test).
(Where  recruitment s 16/2-3%, 5% For direct recruitment to-
made otherwise than by Group C & D the per
open competition) centge of reservation
varies from State to
State as prescribed by
Govt. in proportion to
the population of
SC/ST in the respec-
tive States.
(ii) Posts filled by Promntion 1968 12% 5% 15% and 7§%
(iii) Posts filled by deputa- - - — Normally posts are not
tion filled by denuttion
in the organ’sation.
(iv) Posts filled by temnorary - — —~ Normelly posts are not
appointment for a duration fil by temporary

apnointment for a
dueation of 45 days or
more,

of 45 days or more.

{v) Caswual Labour . - - — Normally Casual Labour-
er ate not recruitod in
th: Organisation.




5

1.9 Asked to state the machinery/check devised to ensure that the reser-
vations made in favour of Scheduled Castes/Scheduled Tribes are actually
fulfilled, the Ministry of Defence (Deptt. of Defence Production) have stated
that the reservations made in favour of Scheduled Castes and Scheduled
Tribes are reflected in the Model Roster (40/100 point) which is inspected
periodically by the Liaison Officer appointed for the purpose to sce that the
reservations mad in favour of Scheduled Castes and Scheduled Tribes are
actually filled by them. Various Periodical reports and returns are called
for from the Ordnance factories through which the required reservations
made in favour of Scheduled Castes and Scheduled Tirbes are checked.

1.10 The Committee have also been informed that the Administrative
Sections in the Department of Deferice Production watch and ensure the
implementation of orders/instructions regarding reservations for Scheduled
Castes and Scheduled Tribes in Ordnance Factories and Ordnance Factory
Board through the various retutns received from the Ordnance Factory.

1.11 Asked how it is ensured that sufficient number of Scheduled Castes
and Scheduled Tribes are taken in feeder cadres so that there is no decarth
of reserved community candidates for promotion to higher grade, the Com-
mittee have been informed that all efforts are made to recruit sufficient
number of Scheduled Caste/Scheduled Tribes candidates as per the reserved
quota in the lowest rung of the cadre in which direct recruitment is made.
This services as a feeder cadre for promotions to higher grades.

1.12 The Committee would like to emphasise the proper implementa-
tion by the Ordnsnce Factory Board and Ordmatce factories of the re-
servation orders and directives issued from time to time by the Govern-
ment of India. They would also stress that suitable measures should be
taken to ensure thet instructions pertaining to the reservation of vacancles
in the favour of Scheduled Castes and Scheduled Tribes are complied with
in letter and spirit. Also the benefits and facilities admissible to these
commmumnities are made available to them at the time of recruitment in
order to help fhem to get imto feeder cares in safficient numbers. The
Committee also recommend that if sufficient Scheduled Caste/Scheduled
Tribe candidates are not available to fill the reserved posts. fhen special
recruitment should be beld exclusively for Scheduled Caste/Scheduled Tribe
candidates,

1.13 The Committee further recommend thet regular sad timely sub-
missions of periddical reports and returns shovld be imsisted upon freem
the Ordmance Factory Board and Ordnance facfories so that deficiencies
in the implementation of reservition orders are defecied fmmedistely and
Corrective action Is initisted withowt mwch loss of fase.. .
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(C) Liaison officer and Cell

1.14 In a written note furnished to the Committee, it has been stated
rthat the functions of the Department of Defence Production in relation to
reservations for, and employment' of Scheduled Caste/Scheduled Tribe
Ordnance factories include monitoring of the implementation of Government
-orders/instructions on the subject through periodical returas etc., the
approval of Government for dereservation of posts for filling up by general
candidates in certain circumstances, matter pertaining to Parliamentary
Committees for Welfare of SC/ST including their visits to Ordnance Factory
Organisations, liaison/coordination with DP&AR and Commissioner for
-SC/ST, brief review of the subject in the Annual Report of the Ministry and
examining the representations of Scheduled Castes/Scheduled Tribes from
‘time to time.

1.15 Asked whether there is any Cell in the Ministry of Defence
(Department of Defence Production) to have close liaison and coordination
in the matter of reservations for SCs & STs in services in Ordnance Factory
Board and its various units, the Committee have been informed thai the
work relating to Ordnance Factories including matters pertaining to SCs/
STs has been allocated to a number of administrative sections in the Depart-
ment. There is no specific cell in addition to these administrative sections.
This work of personnel administration pertaining to Ordnance Factorics is
overseen by an Officer of the rank of Director viz. Director (Production-
Administration) who also functions as Liaison Officer in the Deptt. for
"SC/ST matters,

. 1.16 Asked what checks bave been: devised by the Ministry of Defence
(Deptt of Defence Production) to cnsure that orders/instructions regarding
rescrvations for Scheduled Castes and Scheduled Tribes are actually imple-
mented by Ordnance Factory Board and Ordnance Factories, it has been
stated that the Administrative Sections in the Deptt, of Defence Production..
watch and ensure the implementation of orders/instructions regarding
reservations for SC/ST in ordnance factories and Ordnance Factory Board,
through the various returns regarding SC/ST received from Ordnance
Factory Board.

When asked whether any inspections are carried out by the Ministry of
Defence in various Ordnance Factories to ensure that reservation orders
are being implemented properly. the Ministry have stated that no routine
mspechom are carried out by them.

1,17 In-a written note furnished to the Committee,.it ‘has further been
stated that a Liaison Officer.has beon. appointed in the OF Board. - Futther, -
in each Factory a Liaison Officer has also been appointed for the purpose.
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The Liaison Officer has been made responsablc for ensuring (i) duc com--
pliance of the orders and instructioms: pestsining o the resorvation of
vacancies in favour of SCs/STs; (ii) *#imely submission of reporis and.
returns as prescribed by the Government on the subject of reservation of
SC/STs in services; (iii) scrutinise the proposals of de-reservation recaived
from the Factories and confur in before they are sent to the-higher autho-
rities for approval and (iv) conducting periodical inspection of rosters main-
tained in the Hgrs. and also in the factories, - , :

1.18 It has also been stated that a Ceil has been created under the
Liaison Officer in the O.F. Board Hqrs. as well as in the respective factories.
The functions of the Cell are mainly to assist the Liaison Ofﬁcqr in dis-
charge of hig responsibilities. r

1.19 Asked what is the status of the ofﬁcer who has been designated
as Liaison Officer in OF Board and Ordnance. . Factories, the Committee:
have been informed that the Liaison Officer in the OFB is in the grade of
Senior Dy, Assistant Director General/Manager equivalent {o Dy, Secre-
tary in the scale of Rs. 1500—2000/-. As regards the status of Liaison
Officers in Ordnance Factorics it varies from factory to factory, They are
githcr a Manager, Dy. Manager or Assistant Manager in.the pay scale of
Rs. 1500—2000/- Rs. 1100/1600/- and Rs, 700—1300 respecti\fely.

1.20 As regards the nature of coordination between Liaison Officer of
OF Board and other Liaison Officers in the Factorics, it has been stated
that the Liaison Officer of Ordnance Factory Board gives guidance and
instructions to the Liaison Officer of the factories regarding implementation
of the rules on reservation for SCs/STs in services. He also gives th~m
instructions on checking up the rosters and redfessing the grievances of
SC/ST personnel. He also advises the Liaison Officer of the factories:
whenever asked for.

1.21 In reply to a question, whether the Liaison Officer of the Head.
quarters holds periodical meetings with the Liaisqgn Officer in the Factories
to discuss problems relating to SC/ST, it has been stated that during the
periodical visits to the Factories, the Liaison Officer of OF Board holds
discussions with the Liaison Officer of the factories on the subject of re-
servation of SCs/STs and other rclated matters and gives them suitable
guidance. Whenever required, the Liaison Officer also visits the factories
to settle any problcm relating to reservation of Scheduled Castes/Scheduled
Tribes or related matters and leaves suitable instructions with the local
Liaison Officer for implementing the same,

1.22 As regards the total number of Liaison Officers in DGOF and in
Ordnance Factories and number among them who belented to SC/ST Com-
muaities, it has been stated that in each factory there is a Liaison Officet-



in eddition to the Lisison Officer of the OF Board. Out of them (34)
15 Liaison Officers belong to SC/ST.

1.23 Asked what was the strength (along with designation) of the Cell
working under the Liaison Officer in OF Bdard Headquarters and also
the respective Ordnance Factories, the Committee have been informed
that in the OF Board and also in each factory, a Ceil has been constituted
under the control of the Liaison Officer with a group of staff varying from
3 to 6 depending on the strcagth of the factory and the workload involved.
The staff at the OF Board constitutes one Class II Officer, two Assistants,
two Upper Division Clerks and one lower Division Clerk. In factories
the status of staff generally varied consisting of an officc Superintendent,
Asstt. Foreman assisted by UDC/LDCs,

1.24 During evidence the Committee enquired about the functions of
the Ministry of Defencc (Department of Defence Production) in so far
as reservations for, and employment of SCs and STs, in the Directorate
General of Ordnance Factories and the Ordnance Factories were con-
cerned. The Secretary, Deptt. of Defence Production informed the Com-
mittee that Director (Personnel Administration) in the Ministry was in-
charge of looking after thc work of reservations for, and employment of
Scheduled Castes & STs in the Directorate General of Ondnance Facto-
ries and the Ordnance Factories he was answerable to the Joint Secretary,
and had liaison with hig counterpart in the Ordnance Factories Board.
At Board level, responsibility rested with Member (Personnel) in the
Ordnance Factories Board. He further stated that in so far as the func-
tioning of three Under Secretarics in the Ministry was concerned, the work
wag distributed on a fuactional basis and the papers were processed
through them in so far as they related to certain individual groups of
‘Ordnance Factories but the prime responsibility was not at the Under
Secretary level.

1.25 Asked how many times the six officers of the DGOF had visited
the 33 ordnance factories and whether they had given any rcport on the
\points raised during their visits to those factories, the representative of
"Ordnance Pactories Board stated during evidence- as under:—

“Those officers have visited frequently and they have also checked
up the procedures which are being followed and also the
rosters and they have also got reports in their Headquarters
at Ordmance Factories Board and as regards periodicity, 1t is
not monthly. But they havc visited at least 6 or 8 times.”

1.26 In reply to a further question, the representative of the Ordnance
Factories Board stated that all the six officers would not have visited all
‘the ordinance factories. Two or three officers had visited as and  when



sequired. By and large they had visited most of the Ordnance Fuctories.

1.27 When the Committee pointed out that unless and until these officers
visited the ordnance factories and watched the conditions prevalent there
for themselves they could not get a clear picture and there would be ao
meaningful solution to the problems relating to Scheduled Castes and
Scheduled Tribes, the representative of the QOrdnance Factorics Board
informed the Committee that to enmsure that, they were getting regular
‘reports and the officers from the Ordnance Factories also had discussion
with them regarding the problems being faced by them. Discrepancies
were sorted out and things have improved comsiderably over the last 3 or
-4 years,

1.28 Asked whether the Ordnance Factory Board over discussed the
problems of recruitment of Scheduled Castes/ Scheduled Tribes etc. at
-any time, the representative of the Ordnance Factory Board stated that
as and when problem relating to Scheduled Oastes and Scheduled Tribes
had been brought to their notice, they had been discussed at Board
Tevel.

1.29 Referring to Government'’s reply that there was no Cell in the
Ministry, the Committee wanted to know how in the absence of Special Coll
in the Ministry, the working of the administrative sections could be coordi-
nated in the matter of recruitment of Scheduled Castes and Scheduled Tribes.
‘The Secretary, Defence Production informed the Committec as follows:—

*l would like to modify this slightly. The enswers are confined
to the special points raised and we could nmot convey fully
what we would have wished to. You sec that in the chart
an Under Secretary is in charge. This is the functional dis-
tribution of work relating to different subjects in Ordnance
Factories. At ministerin] level, in so far ag this particular
responsibility is concerned, the implementation of the policy
of induction and recruitment of Scheduled Castes and Tribes
is supervised by the Liaison Officer—Director (Personnel)—
in the Ministry.

So I would suggest that this answer be comsidered to be slightly
modified. All that I was saying was that this was the inter-
pretation of the work ‘Cell’ which was misunderstood whilp
giving this answer. The answer now is ‘Yes', there is a Ocll
whose function is supervised at the senior level. We shall
find out. The basic fact is that from the Ondnance Factories
there is a liaison officer representing the Board, It is a
highly decentralised operation. That responsibility vests in
the Director at the ministerial level. He reports to the Joint
Secretary of the Ministry.
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1.30 Elucidating the position regarding the functioning of Special Cell
in the Department of Defence Production, the Secretary, Defence Pro-
duction stated:—

“Probably the word ‘Cell’ is created a problem of communication.
This function is discharged by the Director, who is senior
to the Deputy Secretary, in the Ministry, The entire stafl
is available for functional distribution of work in respect of
these different factories. At the Board level, the Member
Personnel is looking after these matters. All the 33 factories.
maintain liaison with the Headquarters, Member, Personnel
has links with all the 33 factories, through the focal point
in each ordnance factory. Out of these 33 Liaison Officers
in the factories, 15 arc from among the Scheduled Castes
and Scheduled Tribes people. This is a separate matter and
can bec gone into separately.”

1.31 When the Committce emphasised the need to have a Cell in the
Department of Defence Production to watch the interests of Scheduled
Castes and..Scheduled Tribeg m Ordnance Factorles the Sccretary, De-
fence Production, stated:—

“The Ordnance Factory Board functions just like the Railway
Board, there is a comprehensive set-up; there is proper liaison
with cach Ordnance Factory at thc Director’s level, Be-
sides, we get Annual Reports from them and these are scruti-
nised and checked. Inspections have been taken to mean
periodical inspections as are required to be made. When-
ever any problem arises, on the basis of annual return or
periodical rcport, that is immediately looked into and action
taken, The accuracy of the report is ensured by the Liaison
Officer stationed at the Ordnance Factory Board at Calcutta.”

1.32 The Committee are distressed to note that there is at present no
specific Cell in the Department of Defence Production to watch the pro-
per implementation of reservation orders and to ensure that directives
pertaisiing fo the reservation of vacancles in favour of Scheduled Castes
smd Scheduled Tribes are actually complied with as all such matters are
8¢ present being looked after by a number of administrative Sections in the
Department of Defence Production.

The Committee recommend that a separate Cell should be set-up im-
medistely in the Department of Defence Production under the charge of
@ responsible officer preferably belonging to Scheduled Caste or Scheduled
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Tribe to monitor proper implemeatation of reservation orders and to ensure
that various safeguards and benefits admissible to Scheduled Castes and
Scheduled Tribes are actually given to them in the Ordnance Factories
and Ordnance Factory Board Headquarters,

1.33 The Conumiftee 'are constrained to note that no regular inspections
are carried out im the Ordnance Factories by the officers of the Depart-
ment of Defence Production to ensure that reservation orders are being
implemented properly and rosters maintained as per extant orders on
the subject. The Committee would fike to emphasise that officers of the
Department of Defence Production should inspect all the Ordnance Fac-
tories by rotation and also the Headquarters offices of (-dnmce Factory
Board and Addl. DGOF, Kanpur with a view to ensnre more effective imple-
mentation of the various reservation orders and proper masintenance of

. rosters,

1.34 The Compmittee have no doubt that close liaison and coordination
between the Members of the Ordnance Factory Board, heads of all the
Ordnance Factories and Department of Defence Production will go along
way in improving the representation of Scheduled Castes and Scheduled
Tribes in the services of Ordnauce Factories and OFB.. . The Committee
need hardly stress that the returns called for from the Ordnance Factories
Board and Ordnance Factories should be carefully examined by the Spe-
cial Cell in the Department of Defence Production keeping in view the
percentages of reservations and ofher emeasures prescribed for Scheduled
Castes and Scheduled Tribes. The deficiencies, if any found in the repre-
sentation of Scheduled Castes and Schedvled Tribes in the services of
the Ordnsnce Factories and Hesdquarters offices of OFB and Addl. DGOF,
Kanpur should be pointed out to the concerned authorities by the Depart-
ment of Defence Production so that mecessary corrective measures are
taken expeditionsly. The Cell in the Department of Defence Production
should keep a close watch that the deficlencies pointed out by it are made
up by dhe comcerned suthority as speedily as possible.

4190 LS—2.



CHAPTER 1l
RECRUITMENT AND PROMOTIONS

A. Recruitment Procedure

2.1 Ministry of Defence (Department of Decfence Production) have
stated that in Ordnance factories and O.F.B. recruitment to Group ‘A’
and Group ‘B’ posts at entry point is made by UPSC through advertise-
menf. Recruitment to Group ‘C’ & ‘D’ posts at the entry point is made
through Employment Exchange as per the relevant recruitment rules. In
case of some categories of Group ‘C’ & ‘D’ posts the recruitment is made
through written examination followed by interview and in some categories
the same is done through interview only.

2.2 Regarding the mode of recruitment of Gazetted Officers belonging
to Indian Ordnance Factories service, Medical Services and Security and
Labour Officers, the Committee have been informed that the Officers be-
longing to Indian Ordnance Factories Service are recruited through the
UPSC through the Indian Administrative Service etc. Examination for the
non-technical Cadre, Indian Engineering Service Examination for the
Engineers, through advertisement/interview in case of other trades. The
Medical officers are also recruited through UPSC through combined Medi-
cal Services Examihation. The Security Officers are Army Officers posted
by the Army Hagrs. to the various Ordnance factories and the Headquarters.
The Labour Officers are recruited by the UPSC for the Ministry of Labour
and are subsequently placed at the disposal of Ministry ¢f Defence DGOF.

2.3 Asked what is thc mode of recruitment of non-Gazeited Officers
like Foreman, Asstt. Foreman, Chargeman etc. the Committee have been
informed that normally direct recruitment is donc in the grade of Charge-
man only through open advertisement by DAVP by a Departmental Selec-
tion Committee at the Ordnance Factory Board Hqrs. The prescribed
qualifications are as prescribed in the recruitment rules. They vary, de-
pending on the particular trade for which the candidate is recruited. The
minimum qualification is a diploma in the particular trade with 2 years
experience. The trades are engineering (Mechanical, Electrical, Civil),
Metallurgy, Chemical Clothing and Leather Technology.

2.4 Regarding the recruitment procedure for non-Industrial Staff, it
has been stated that direct recruitment is resorted to only at the grade of

12
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LDC and 20 per cent in the Supervisory Grade. They are recruited locally
by the Ordnance Factories from the candidates sponsored by the local

Employment Exchange.

2.5 As regards the recruitment procedure for industrial workers im
‘various skilled, semi-skilled and un-skilled trades, the Committee have been
informed that recruitment is resorted to generally in the unskilled grades
in the industrial establishment at the Ordnance Factory Level. They are
done locally from the candidates sponsored by the local Employment Ex-
change. 20 per cent of semi-skilled posts are filled up by recruitment of
the Trade Apprentices trained in the Ordmance Factories under the Trade
Apprentices Act.

2.6 It has been stated that recruitment for Group ‘A’ posts in the
grade of Assistant Manager, in the trades of Chemist, Metallurgist, leather
textile technologies and for group ‘B’ posts in the grade of Assistant Staff
"Officers are made through advertisement by UPSC.

2.7 Asked whether there are any posts in Group ‘A’ & Group ‘B’
which are filled up by open competitive examimation by UPSC, the Com-
mittee have been informed that Group ‘A’ posts in the grade of Assistant
‘Managers (non-technical), Engineers and Assistant Medical Officers are
filled by open competitive examination held by UPSC.

2.8 Regarding the category of posts which are filled up through written
examination followed by interview and the category of posts which are filled
up by interview only, it has been stated that generally Group ‘D’ posts in
industrial and non-industrial cadres are fillod up by interview only where
the educational qualification prescribed is very low, and in Supervisory and
Clerical categories the recruitment is generally followed by interview.

2.9 Asked how many times separate interviews were held for SC/ST
candidates during the last three years for various categories of posts, the
‘Committee have been informed that separste intervicws were held 275
times in the various Ordnance Factories and HQrs. for SC/STs during the
last three years for various categorics of posts.

2.10 When the Committee pointed out that from the recruitment made
during the last three years in Ordnance Factories and Ordnance Factory
Board, furnished to the Committee, (Appendix-I), it has been observed
that the number of vacancies which occurred in Class 1, 11 and Il during
<ach year wag quite large but the number of posts actually filled in reserved
<ategories was quite small and wanted to know the reasons thereof, the
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deu’tment of Defence Production in a note furnished to the Committee.
have stated as under:—

“Filling up of vacancies are dependent upon a number of factors

. like. workload, availability of suitable candidates for filling up

of those posts. In case of filling up of vacancies in Class I & II

which is done through the UPSC, there is a time lag in

receipt of the panel from UPSC resulting in the posts remain-

ing unfilled during that year. The reason for filling up of less

aumber of reserved vacancies js due to non-availability of
reserved candidates.”

When the Committee cnquired whether non-selection of Scheduled
Caste/Tribe candidates was due to the fact that persons with requisite
qualifications were not available, the representative of the Ordnance Fac-
tory Board has stated as under:—

“Normally, for various, posts, certain minimum standards arc laid
down. There are certain posts for which an examination is
held. Then Government orders are also compiled with. Then
we also give relaxation where it is possible. We are making
all out efforts to ensure that the percentage available is filled
up. If the people do not pass an examination, then certain
problems do arise. Although we may call them for an inter-
view, if they do not do unything at all, then it becomgs a prob-
lem.”

The Committee asked whether everytime recruitment was made, adver-
tisements were exclusively issued for Scheduled Castes and Scheduled
Tribes, the representative of the Ordnance Factory Board stated as fol-

 —
o

“Not only advertisements, but the Employment . Exchange was
also requested to send the candidates. We normally request the
Employment Exchanges to send the Scheduled Cuastes and
Scheduled Tribes ¢andidates and we also issue advertisement
for them.”

Elucidating the point further, Secretary, Department of Defence Pro-
duction stated that it was not exclusively by advertisement but it was 2
combination of advertisement and contacting the Employment Exchanges.

211. The Committee note that different niodes of retrwitmient sre
Being followed by the appointing suthorities for the recruitment of porsen-
ﬂhhMFmﬁﬂMMMhm
mummcmmuqmumm
our should be made by the appointing authorities to enswre that various
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relaxations and facilities admissible to Scheduled Castes and Schedaled
Tribes are actually given to such candidates. Also lenient yardsticks should
be applied both at the time of interview and written examinstion so that
larger number of Scheduled Caste/'Scheduled Tribe candidstes can  be
recruited. Th: Committee fecl that nnless the appointing authority is keen
to give various relaxations to Scheduled Caste/Scheduled Tribe candidates
and tries to implement the reservation rules in letter and spirit, the intake
of Scheduled Castes and Scheduled Tribes in services of Ordnance Facto-
‘ries and Ordnance Factory Board will not improve. ..

2.12 The Committee recommend that al vacancies should be notified
to the local or Regional Emplovment Exchanges. The total number of
vacancies to be filled or likely to be filled and the number of vacancies reser-
ved for Scheduled Castes and Scheduled Tribes, qualifications prescribed
Tor the posts and the concessions/relaxations admissible to Scheduled Castes
and Scheduled Tribes should be clearly mentioned in the requisitions sent to
the Employment Exchanges.

Copies of such notices should also be sent to the local Scheduled
Caste /Scheduled Tribe MPs and MLAs and also to the Parliamentary
and State Committees on the Welfare of Scheduled Castes and Scheduled
“Tribes.

2.13 The Commiftee further recommend that simultaneously with the
issue of recruitment advertisements in the Press apd requisitions to the
‘Employment Exchanges, vacancies reserved for Scheduled Castes and
Schednled Tribes should also be notified to all the recogmised and/or
registered Associations/Organisations of Scheduled Castes and Scheduled
Tribes and to the Director of Harijan and Tribal Welfare in the State /Union
‘Territory concerned.

2.14 The Committee also suggest that the appointing authorities in the
‘Ordnance Facteries and Ordnance Factory Board should get in touch with
the Industrial Training Institntes and other technical institutions for getting
Scheduled Caste/Scheduled Tribe candidates to man the various technical
posts in the Ordnance Factories and Ordnance Factory Board. The Com-
mittee further desire that all the Linison Officers in the Ordnance Factories
should also mmintsin close lisison with the Industrial Training Institutes
etc. for the recruitment of Scheduled Castes and Scheduled Tribes in the
skifled and semi-skilled categories of posts in the Ordnance Factories, so
as to improve their representation in these categorics of posts which may
serve as feeder cadres for the higher technical posts.

2.15 The Committee feel that close coordination and Esison among the
‘Ordasnce Factories and O.F. Board and the Employment Eschauges s

‘imperative for sugmenting the representation of Scheduled Castes and
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es of the Ovdnance Factories/Ordmance
sponsored by the Employment Exchange
not found fit to fill the vacancies, the
Employment Exchange should be asked to furnish a fresh list of  Scheduled
Caste and Scheduled Tribe candidates mentionnig brieﬂy. the reasons why
they were not selected and other shortcomings moticed in the candidates
sponsored earfier. This will help the Employment Exchange to assess the
actual requirements of the Ordnance factories,

Scheduled Tribes in the servic
Pactory Board. If the candidates
for filling the reserved vacancies are

B. Concessions and Relaxations

2.16 The Committee have been informed that in the matter of direct
* gecruitment the following concessions are given to Scheduled Caste and
Scheduled Tribe candidates:— -

(i) Age relaxation to the extent of 5 years is given in the matter of
recruitment as per existing orders. In case fces prescribed for
admission to any examination or selection to any post, the
same is reduced to 1/4th in case of candidates belonging to
Scheduled Castes/Scheduled Tribes. '

(ii) Relaxations of cxperience qualification is also given as per pres--
cribed rules wherever necessary.

(iit) Relaxation of standard of suitability are adopted wherever
necessary te make-up with deficiency in the reserved quota sub-
ject to the fitness of the candidates for appointment to the posts

. in question.

(iv) Wherever necessary separatc. interviews are held for Scheduled’
Caste/Scheduled Tribe candidates for filling up of reserved

vacancies.

(v) Travelling allowance as provided under the prescribed rules are
given to Scheduled Casic/Scheduled Tribe candidates called

for interview/written tests.

2.17 Asked to give in dctail the relaxations mad: in the experience,
qualification and standards of <uitability for direct recruitment .and promo-
tions to fill up reserved posts, the Committee have been iformed that re-:
Jaxation of experience is given to Scheduled Caste/Scheduled Tribe candi-
dates was slightly fall short of the requisite experience required for the post.
Relaxations of standard of suitability are z's> given wherever necessaty to
make 'up the deficiency of the Scheduled Caste/Scheduled Tribe candidates
provided they are not found unsuitable for the post. Separate interviews
dre also conducted for Scheduled Caste/Scheduled Tribe candidates ‘for
filling up of reserved vacancies.
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In case of promotions, separate DPC list is made for Scheduled Caste/
Scheduled Tribe candidates by extznding the normul field of choice.

Relaxations are granted whercver necessary 1o include sufficient num-
ber of Scheduled Caste;Scheanicd Tribe canldutes in the selection list to
cover the shortage in the reserved quota.

2.18 The Committee note that various concessions/relaxations sre
granted to Scheduled Caste and Scheduled Tribe candidate at the time of
miaking direct recruitment to different categories of posts in the Ordnance
Factory Board and in Ordnance Factories. The Committee hope that the
appointing authorities in Ordnance Factories and Ordnance Factory Board
will make sincere efforts to implement the prescribed concessions/relaxa-
tions in favour of Scheduled Castes and Schaduled Tribes in a positive
manner so as to extend minimum benefit to such candidates. The Committce
are of the view that unless the representation of Scheduled Caste/Scheduled
Tribe employees improves in the feeder categories of posts, they will not be
available in sufficient number to occupy higher technical posts in the orga-
nisation through promotion. The Committee feel that only way to cut down
the shortfallg in higher posts is to increase the intake of Scheduled Caste/
Scheduled Tribe candidates in lower categories of posts at the time of initial

recruitment.
C. Maintenance of Rosters

2.19 Department of Defence Production have stated in a note furnished
to the Committee that rosters are being maintaincd for each ocategory of
posts as per the orders on the subject and are inspected periodically. 40-
point rosters are maintained for direct recruitment made on All India basis
by open competition through the UPSC. 100-point rosters are maintained
for direct recruitment to Group ‘C’ and ‘D’ posts normally attracting
candidates from a locality or a region. In regard to posts filled by promo-
tion, a separate 40-point roster is maintained.
in

2.20 The ectual number of vacancies to be reserved for SC/STs
in

any recruitment/promotion are determined on the basis of the points
the roster and also taking into account the reservations brought forward
from the previous years. The roster arc maintained in a register in the
proforma ag prescribed by the Government. Secparate rosters are also
maintained for each Grade of posts in casc of recruitment as well as in the

case of promotion.
Immediately after an appointment/promotion has been madc, the par-

ticulars of the persong appointed are entered in the register in the approp-

priate colump and the entry is signed by the Appointing Officer or the Offi-
cer authorised to do so. No gap is left in completing the roster. The
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register is maintained in the form of e running acoount’year by year. The
Liaison Officer undertakes periodical inspection of the roster and submits
a report thereon.

2.21 Asked to clarify whether officers generally responsible for main-
taining the rosters are also responsible for their checking, it has beeén
stated in a note furnishcd to the Committee that the Liaison Officer checks
the rosters. In case the Liaison Officer happens to be the Administrative
Officer of the Factory he becomes responsible both for maintaining and
checking the rosters. In a few Factories where the Administrative Officer
and the Liaison Officer happens to be the same both the functions are
performed by him, but in respect of other Factories the maintcnance and
checking of rosters are done by different Officers,

2.22 Asked what checks and counter-checks are carried out to keep the
rosters correct, the Committee have been informed that the rosters are
maintained in the Establishmeat Section under the control of the Adminis-
trative Officer who is responsible for maintenance of the roster and there-
by implementation of the existing instructions on the subject of rcservation
of SC/ST in services. Therefore, he is primarily responsible to see that
the rosters are maintained correctly. The Liaison Officer of Factories also
checks the rosters periodically to see that they are maintained correctly and
indicates the alpses, if any, in the roster, The Liaison Officer of the
Ordnance Factory Board also checks the rosters penodxcally to see that
they are correctly maintained. He endorses his remarks in the roster for
rectification by the Factory.

2.23 With regard to the intervals at which the rosters are checked by
the Liaison Officer, the Committee have been informed that the rosters
are checked annually. Since the rosters of .33 ‘Ordnance Factories are rc-
quired to be checked, sometimes it- is not possible on the part of the
Liaison Officer to complete chccking for all the Factories dyring the year
due to his pre-occupations. In that case he calls for a report from the
Local Liaison Officer of the Factory. In case, it is considered necessary
he checks the roster personally,

2.24 In reply to a question regarding discrepancies found in the main-
tenance of rosters and the remedial action taken thereon, _the Committee
have been informed that discrepancies of a minor nature are found in a
very few cases while checking the rosters. The discrepancies are noted in
the roster itself and the same is brought to the knowledge of the Gencral
Manager hdvising him for rectification of the samc. The Geoeral Manager,
after rertifying the same reports the matter to the HQus, and subscquently
they - -gain checked to ensure correctness,
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2.25 During evidence when the Committee enquired whether in view of
the excessive workload in the Ordnance Factories it would not be advisable
to depute an officer exclusively for checking of rosters, the Secretary,
Department of Defence Production stated as under:—

“Here again I must apologise. The literal meaning of the word
has been taken when it is stated that it is not possible on the
Liaison Officer to do complete chccking of all the factories
during the year. It really meang that he is not able to do all
factory inspections through visits. The checking is done. It
is done partly by visits and party by scrutiny at the Headquar-
ters. Earlier Hon'ble Members have made suggestions which
we have accepted. This will be taken care of, Once a year or
twice a year we will cal] a meeting of all these Liaison Officers
and also any problems that may arise in any uait will be re-
solved.. This is what I have just explained. It js taken rather
literally.

It is intended to convey that it may not be possible literally.
It is intended to convey that it may not be possible to carry
out personal inspections of all the units in one year. But the
checking is done annually for all the units.”

226 Asked whether it would aot be worthwhile to increase the number
of Inspectors who could assist the Liaison Officer in the checking of rosters,
the Secretary, Department of Defence Production during evidence stated
as under:

.

“Checking is done annuaily. It is intended to convey here that he is
not personally able to visit each unit once a year. But your
other suggestion for calling a meeting of all the Liaison Officers
at the Headquarters once a ycar is well taken and there this
roster review also can be a part of the job.”

2.27 The Committee are not satisfied with the reply given by the rep-
resentative of Department of Defence Production timt rosters in the Ord-
nance Factories are checked partly by visits and partly by scrwtiny at the
Headguarters, As there are 33 Ovdnance Factories, the Committee recom-
mend that at the Ordaance Factery Board Headquartess there should be
at least 3 to 4 officers who should assist the Liaison Offiser in imspection
workndlordnckilgrouerslneachmnnuorynderﬁedni-
nistrative contro] of Ordnance Factory Board. ‘The Committee need hardly
ltresslhdn‘leummonlytbebasicdocume!usbmmrymnliotlu
oﬂyMMw&thﬂdeMM
W?m:-mwmm The rosters  woeld
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cease t0 have any significance if they are not maintained properly. They
therefore, recommend that rosters should be checked at least twice a year
in each Ordnance Factory as regular and periodic checking alone cam
ensure their proper maintenance. The Committee would like to emphasise
that discrepancies noticed during inspections should be rectified without
any loss of time so that further entries in the rosters are made correctly
and the interests of Scheduled Castes and Scheduled Tribes are not allowed
tv suffer. To ensure proper maintenance of rosters, the Committee also.
reccmmend that the work of maintenance should be entrusted to capable
and experienced staffi who are well cenversant with the extent orders on
reservations.

2.28 The Committee trust that as suggested by them during evidence
and agreed to by the representative of the Ministry, a meeting will be held
annually at the Headquarters of all the Liaison Officers to discuss the
problems relating to recruitment etc. of Scheduled Castes and Scheduled
Tribes so‘that immediate steps could be taken to resolve the problems
which come to notice during those meetings.

D. Promotions

2.29 Regarding reservations in favour of Scheduled Castes and Sche-
duled Tribes in respect of vacancies to be filled by promotion, Brochure
on reservation for Scheduled Castes and Scheduled Tribes in services (1978
fifth edition) provides as under:— '

(a) Through llimited departmental competitive examination, in Groups
B, C and D*(Class 11, 111 and IV) in grades or services) in
which the element of direct recruitment, if any, does not excced
66 2/3 percent. .. .. .. .. .. ..15 per eent 74 per cent.

(b) By selection from Group B (Class II) to the lowest rung of cate~
gory in Group A (Class 1) and in Groups B, C and D (Class
11, TIT and IV) posts, in grades or services in which the cle-
ment of direct recruitment, if any, does not exceed 66 2/3 ner-
cent. .. .. .. .. .. .. ..15 per cent 7% per cent

{c) On the basis of seniority subject to fitness, in Groups A. B, C
and D (Class I, TI, TIT and TV), posts in grades of services in
which the element of direct recruitment, if any does not exczed
66 2/3 percent. .. .. .. .. 15 percent7 1/2 per cent.

2.30 A Statement showing the total number of employees promoted
and the number and percentage of Scheduled Castes and Scheduled Tribes
respectively among them during each of the last five years (1976 to 1980) in
respect of various categories of posts as furnished by the Department of
Defence Productions is at Appendix II.
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2.31 Asked to state in detail the actual procedure followed for promo-
tion of staff (both technical and non-technical posts) the Committee have
been informed that promotions are made on selection or non-selection
basis as per the provisions of the recruitment rules through the Decpart-
mental Promotion Committee (DPC) constituted in the Department. In
some categories of posts where the seniority'is maintained centrally, the
promotions are made through the Central DPC constituted at the Ordnance
Factory Board HQrs. In other cases of posts for which Factory-wise
seniority is maintained, promotions are made through local D.P.C. consti-
tuted in the factories. The actual procedure followed for promotion to
various categories of posts is stated to be as under:—

(a) Group ‘A’ & ‘B’

Promotions are made based on the recommendations of Departmental
Promotion Committee (D.P.C.) on selection basis /.. seniority tempered
with merit.

(b) Non-Gazetted Cadre (Group ‘C’)

Promotions are made through Departmental Promotion Committec on
selection basis. !

(c) Non-Industrial Cadre (Group ‘C’ in Factories)

Promotions are made through local DPC on non-selecuon basis i.e.
seniority with the elimination of the unfit.

(d) Non-Industrial (Group ‘D’)

The same procedure is followed as in the case of non-Industrial Group
‘C’ Posts.

(e) Industrial Grades (Group ‘C’ and Group ‘D’)

Promotions are made on the basis of Trade Test conducted in the Fac-
tory by a Board constituted under the powers of the appointing authority
i.e, the General Manager.

2.32 It hag been stated that the zone of consideration in the D.P.Cs, is
3 times of the vacancies. In case of trade test the normal practice is to
consider the candidates from 1.5 to 2 times the vacancies.

2.33 Asked, during evidence, about the possibility of increasing the
zone of consideration to five or six times the number of vacancies in pro-
motion so as to give more chances to Scheduled Caste/Scheduled Tribe
candidates while filling up the reserved points, the Secretary, Department
of Defence Production stated:

“We start with three. Where we find that we cannot pick up enough
candidates even for coasideration, then in the DPC, they
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decide to go further and take a decision to have five or six
times, the number as the zone of consideration for these people.
The information may not be available for specific cases. But
it can be ensured that in future such a record is maintained.”

2.34 The Department of Defence Production have stated that all the
orders regarding reservation in promotions are being strictly adopted and
implemented in the Ordnance Factory Board Organisation.

2.35 Asked to furnish details of the posts for which seniority is main-
tained at the O.F.B. Head Quarters and promotions are made through
Central D.P.C., it has been ctated that the posts for which seniority is
centrally maintained at O.F.B. and promotions are made through the Central
D.P.C. are as follows:

“All Group ‘A’ and Group ‘B’ posts; All Non-Gazetted posts i.e.
Foreman, Assistant Foreman, Chargeman Grade I, Store-
holder, Assistant Storeholder, L.anguage and Non-Language
Teachers and Head Masters.”

2.36 When asked to state the reasons as to why no SC/ST candidate
in Class II was promoted during 1980, it has been stated that primarily no
SC/ST candidates were available for promotion to Class I posts in 1980.

2.37 During evidence, the Committee pointed out that so far as promp-
tion of Scheduled Caste/Scheduled Tribe candidates was concerned the
interests of these candidates should be. taken care of and desired that the
concerned authorities must follow a certain procedure and somc sort of
special consideration should be given to such candidates. Thereupon,
Secretary, Department of Defence Production stated:

“Broadly speaking there is a representative at the DPCs and he
takes it wpon himself. His task is to ensure that there is no
unfairness in the proceedings of the DPC. Besides, the DPC is
made aware of the neced for filling up the reserved vacancies.”

2.38 Asked whether any attempt had cver been made to resort to
ad-hoc promotions to wipe out the shortfalls by holding special examination
for Scheduled Castes and Scheduled Tribe candidates, the representative
of the Ordnance Factory Board has informed the Committee as follows:

“For Class II, we have two types of system—one is to get through
the UPSC Examipation and the other is to get it through the
quota fixed for the promotion. Our Organisation being {airly
old, at that time, when the people joined, the quota was not
there. In many cases, we found that the people were not coming
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forward. But, now, we ensure that for the new recruitment, for
these Scheduled Caste people 20 per cent is fixed as a quota.
In future this would be done. The reason at that time was that
the people were not available. At that time the avenue for pro-
motion wag from the department itself and we did not take
generally outsiders except through the UPSC. Surely the service
regulations for the new recruitment are applied.”

2.39 The Committee pointed out that percentage in promotion in
Scheduled Tribe category was very low in class 111 and 1V and desired to
know the reasons for the same and whether it would not be desirable to
increase the zone of consideration in promotional vacancies. The Sccretary,
Department of Defence Production thereupon stated as under:

“There aré certain areas where it cannot be helped. If peopls arc
not. there in the lower rungs they cannot come up. Therefore
it takes some time. Now a unified policy is being followed for
the past few years. This disparity will go away. This position
has been’ there due to implementation of reservation orders at
a later point of time.”

2.40 Referring to the Government’s contention that as the number of
Scheduled Castes and Scheduled Tribes in the feeder cadre was small,
their promotions had not taken place, the Committee asked the witness to
clarify the position. The Secretary, Dcpartment of Defence Produetion
stated that if the promotion was to take place in Grade ‘B’ persons from
the feeder cddre of Grade ‘C’ were promoted and the zone of consideration
was five times the number of actual posts.

2.41 In reply to a further question, the Secretary, Department of
Defence Production stated that there were problems in ‘A’ and ‘B’ catego-
ties as these posts were filled mainly by promotion. For promotion to
Class I post, 20.to 30 years service was required which these people did
not have. When the Committee required whether it was necessary to have
20-25 years service, the Department of Defence Production informed the
Comsnittee that it was like a ladder. From ‘C’, ‘D’ category a pcrson was
promoted to ‘C’ category. Then he would come to ‘B’ category and there-
after his turn in ‘A’ category would come. The deparsmental candidates
would reach that stage gradually. They had mow started taking quite a
number of people in ‘C’ and ‘D’ categories and aboat 8 to 10 thousand
peaple had been taken in those categories. In due course of time, people
from thede categories womld be available for promotion in Group ‘A’ and
‘B
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2.42 When the Committee pointed out that there was a directive from
the Government that suitable candidates should be promoted against re-
served posts, the representative of the Ordnance Factory Board explained
the position as under:—

“We have got ‘A’, ‘B’, ‘C’ and ‘D’ categories. The category ‘D’ is
mostly for workers. We do not have confidential report system
for workers. They have to pass a trade test. In the case of
category ‘C’, some are promoted by the suitability test; others
are promoted by normal seniority, In such cases, we do not
take them unless they are fit. Those who are working satisfac-
torily are considered. The Departmental Committes has to
look into a case as per Government rules, In earliest days, the
workers were not educated. Normally, they had gone upte
2-3 grades. But for a higher grade, sometimes they are unable
to go, some peoplc are not able to read and write. We have
made some attempts to do something for them, but it is not
fully possible.”

2.43. The Committee note the procedure being followed in the Ordi-
nance Factory Board Organisation for filling up various categories of
posts by promotion and that all the orders regarding reservations and
promotions are being adopted and implemented in the Organisation. Im
view of the fact that there are a few Scheduled Castes and Scheduled Tribes
In the higher posts in the Organisation, the Committee feel that vigorous
efforts will have to be made to improve their representation in Group
and B.

2.44. The Commmittee are surprised to note that during 1980 out of
220 officers promoted in Class 1, six Scheduled Castes and only cne Sche-
duled Tribe employee could get promotion. Whereas in Class 11 fourteen
officers were promoted but none belonged to Scheduled Caste/Tribe. Ac-
cording to them, this presents a dismal picture, they therefore, suggest that
Ordnance Factory Board should examine in depth the causes of less pro-
motions of Scheduled Casté/Tribe employees in higher posts and take
necessary steps to remedy the situation.. If necessary, U.P.S.C. be requested
to conduct special recruitment for Scheduled Caste and Scheduled Tribes.

2.45. From the data furnished regarding promotions made duriug the
last five years in various categories of posts the Committee find that per-
centage of Scheduled Tribe employees promoted ever in Chass 111 and TV
is very low. They, therefore, recommend fhat special Departmental exs-
‘mination should be held in order that sufficient number of Scheduled Tribe
candidates are able to get promotions against the reserved posts and as
Tar as possible no vacancies reserved for Scheduled Tribes should be carried
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formard. The Committee need hardly stress that unmless the represesta-
tion of Scheduled Tribe employees improves in Class IIl and 1V posts,
suitable Scheduled Tribe candidates will never be available for promotion
to higher posts in Class 1I and 1.

2.46. The Committee note that presently the zone of comsideration for
promotion to various categories of posts three times the actual aumber of
vacalicies. The Committee recommend that in the event of non-availability
of suitable Scheduled Caste/Tribe candidates the zone of comsideration
should be increased to five times the actual aumber of vacancies. This will
increase the chances of selection of Scheduled Caste/Tribe candidates

against the reserved posts at the time of promotion.

E. Supersessions

2:47. The number of Scheduled Caste/Scheduled Tribe employecs who
have been superseded in the Ordnance Factory Board Organisation during
the years 1978, 1979 and 1980 at the time of promotion on the basis of
scniority subject to fitness, as furnished by the Department of Defence
Production, is indicated below:—

Year Group ‘C'  Group ‘D’

1978 10 -
1979 19 17
1980 40 5

ToTAL Y

2.48. During evidence the Committec® wanted to know the reasons for
such a large number of supersessions and enquired whether the permission
of the Ministry was taken before supersession took place and whether any
training had been given to the persons who had been superseded. The
representative of the Ordnance Factory Board informed the Committee as
under:—

“The Ministry is not required to be consulted on this. For every
promotion we have the DPC where the rules are laid down and
we follow those rules.”

2.49. In reply to a further question the representative of the Ordnance
Factory Board stated that there were a number of reasons for supersession
and one of the reasons wag that if a man was under disciplinary action
during that period, he was not entifled to promotion.
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2.50. A statement showing particulars of Scheduled Caste/Scheduled
Tribe employees who were superscded during the year 1978, 1979 and
1980 with reasons for their supersession and the total number of non.
Scheduled Caste/Scheduled Tribe employees superseded during that period
as furnished by the Department of Defence Production is at Appendix—-IIL

2.51, The Commiftee arc distressed to note that as many as 69 Sche-
duled Coste and Scheduled Tribe employees in Group ‘C’ and 22 in Group
‘D’ had been superseded during 1978 to 1980. The Committee consider
it to be indicative of the fact that the prescribed relaxations and conces-
sions have not been given to Scheduled Caste and Scheduled Tribe em-
ployees. The Committee would like the Orduance Factory Board. te
examine what further relaxations/concessions should be given to Scheduled
Castes and Scheduled Tribes so as to avoid thefr supersession in future
promotions. They would also like the Ordnance Factory Board to make
concerted efforts to help the Scheduled Caste and Scheduled Tribe emplo-
yees to improve their performance with a view to become eligible for higher
posts by imparting to them specialised in-service training etc. The Com-
mittee have no doubt that if a sympathetic approach is adopted towards Sche-
duled Caste and Scheduled Tribe employees, such a grea¢t number of super-
sessions can be avoided in future. The Committee also recommend that
00 Scheduled Caste/Scheduled Tribe employee should be superseded with-
out first giving him in-service training and without the approwval of the
Department of Defence Production.

F. Dereservations

2.52. In a note submitted to tﬁe Committee, it has been stated that
dereservation of vacancies reserved for Scheduled Castes and: Scheduled
Tribes are resorted to only as a last step when suitable Scheduled Castes and
Scheduled Tribes candidates are not available after all prescribed steps
are taken to locate the Scheduled Castes and Scheduled Tribes candidates.
The proposal for dereservation of reserved vacancies are forwarded to
Ministry of Defence in the Prescribed Proforma. On receipt of the de-
greservation proposals duly approved by the Ministry. the vacancies are
filled by general candidates and the reservations are carried forward to
subsequent 3 recruitment years.
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2.53. The degeservation of vacancies in different categories of posts
made during the years 1976 to 1980 in the Ondnance factories and OFB.
Headquarters are stated to be as under:—

— — - ——" o ——— s & Ao = i tem v —

Year No. of vacancies
dereserved

1976 . . . . . . . . . 23
1977 . . . . . N 31
1978 39
1979 . 21
1960 . 8
ToTAL h T.’G

2.54. The break-up of 155 posts de-reserved in Growp A, B, C and
D is stated to be as follows:

Group ‘A’ N . . . . . 67

Group ‘B’ . . . . . 2
Group ‘C’ B . . . 51
Group ‘D’ 35
ToraL . - 75—5

2.55. Asked to state the reasons for dereservation of such a large
number of vacancies, the Committec have been informed that the main
reason for resorting to dereservation of vacancis is due to non-availability
of suitable candidates belengiag to Scheduled Castes and Scheduled Tribes
for which the vacancies are reserved after taking all effective steps to
locate them.. Dereservation is resorted to as a last measure only when
the vacancies could not be kept unfilled for a long time in the interest of
work. The decision to dereserve the vacancies is taken at the level of
the Department of Defence Production,

2.56. Asked what remedial moasures should be teken to avoid de-
reservation, it has been stated that the only remedial measures is to fiad
suitable candidates available so that the reserved vacancies can be fillod
up as per the reserved quota. At the initial stage of recruitment it will
be ensured that the required number of Scheduled Cuastes and Schoduled
Tribes candidates are taken in so that it will sotve as a feoder cadre for

4190 LS—13.



28

the higher grades and thereby it would avoid dcreservation to a large
extent.

2.57. Asked whether the Social Welfare Department of the concerned
State Government and Scheduled Castes and Scheduled Tribes Associa-
tions are contacted to sponser suitable candidates for Class III and Class
1V posts beforc resorting to de-reservation, the Committee have been
informed  that before a proposal for dereservation is floated, all steps
including contacting Social Welfare Department and the Scheduled Castes
and Scheduled Tribes Associations are taken by endorsing copies of the
open Advertisement (o these agencies for sponsoring suitable candidates.

2.58. During the course of evidence, when the Committee asked as to
who examined the proposals for de-reservation of vacancies, the represcn-
tative of the Department of Defence Production informed the Cominittee
as follows:—

“The proposals for dereservation are received in the Ministry. We
have the Check-list of 12 points prescribed by thc Department
of Personnel and the proposals which come to us from the
OFB are examined by the Director (PA) who is the Liaison
Officer at the Ministry level with the help of the four under
Secretaries who have been shown in the list submitted to the
Sccretariat.  After we are satisfied, the nccessary permission
is given for dereservation.”

2.50. The Committee are unhappy to note that a large number of reser-
ved vacancies have been dereserved in various grades during the last five
years (1976 to 1980) and the process of dereservation of reserved vacancies
has been constantly on the incrcase. The Committee are basically opposed
to dereservation of vacancies reserved for Scheduled Castes and Scheduled
Tribes, but they expect that when dereservations become inevitable, the pro-
cedure laid down by the Department of Personnel for dereservation of vacan-
cles should be strictly followed. The Committee hope that the Department
of Defence Production will review this situation and if necessary, issue
fresh instructions to all concerned so that dereservations are avoided as far

as possible.

2.60. The Committce are pcrturbed to find that even in Group C & D.
51 and 35 vacancies respectively had to bhe dereserved during the above
period for want of suitableSC:ST candidates. The Committee recommend
that concerted and repeated efforts should be made to locate suitable SC
and ST candidates to fill the reserved vacancies before resorting to dereser-
vations. The Ordnance Factory Board and Ordnance Factories should
strengthen their publicity drive and find out ways and means to establish
close contacts with as many SCs & STs as possible and the Organisations
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commecied with their welfare. Also special recruitment teams should be

sent to areas of Scheduled Castes/Scheduled Tribes concentrations to csta-
blish direct contact with them to incresse their intake in services.

G. Departmental recruitment Committees/Selection Boards.

2.61. In a Note submitted to the Committee, it has been stated that
a representative of SC/ST is invariably included in the various Selection
Committees set up-for recruitment.

2.62. Asked about the composition of the Selection Committee for
various categories, the Committee have been informed that the Selection
Committee is generally composed of the General Manager or Manager/
Deputy Manager or equivalent rank as Chairman and an Assistant Manage!
as Member. A Labour Officer is also included in case of recruitment in
the industrial grade. The Committee includes one Member from the SC/
ST.

2.63. During evidence the Committee wanted to know whether any
member of Scheduled Caste/Scheduled Tribes was included in DPC and
whether there had been any occasion when the Chairman of the DPC be-
longed to the Scheduled Caste/Scheduled Tribe community. The Secre-
tary, Department of Defence Production stated that DPC and all scelection
Boards did have Scheduled Castc/Scheduled Tribe Members. The lcvel
of the Selection Board was prescribed for different kinds of posts. It was
just not possible to include a Scheduled Caste officer in the Board if he
was not of that level. The representative of the Ordnance Factory Board
further explained that in case a Scheduled Caste Officer was not =vailable
in the factory, Scheduled Caste/Scheduled Tribe Officcr from the another
factory was included in the DPC.

2.64. The Committee nofe that one member belcnging to SC/ST com-
munity is included in the Selection Committees set up for recruitment. The
Committee trust that in all Selection Committees and DPCs a Member
belonging to SC/ST commumity will be laclnded lovariably with a view
10 instil confidence in the SC/ST employees. In case a Scheduled Caste/
Scheduled Tribes officer of the required status is not available in a particular
Ordnamce Factory, A Scheduled Caste/Scheduled Tribe officer from another
Ordnance Factory or from snother Department of Coatral/State Govern-
ment should be associated with the Selection Committec so that fhe service
interests of persoms belonging (o these conmunities are adequatiely safe-
guarded.
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H Depuzauon

2.65. Asked about the number of deputationists working in OFB and
Ordnance Factorieg at present and the number of SC/ST among them, the
Comumittee have been informed that there are 26 deputationists now working_
in OFB and none of them belongs to SC/ST community.

2.66. Asked whether any of the deputationists had been regularised and
absorbed permanently during each of the last 3 years the representative
of the Ordnance Factory Board replied in thé negative.

2.67. During evidence when the Committee pointed out that the Misis-
try could get persons on deputatioa also from P & T Board/Railway Board
etc. and there was no dearth of suitable persons to serve on the Oednnmce
Factory Board; the Secretary, Department of Defence Production <tatcd
as follows: '

“The fact of the matter is that the Ordnance Factory Board consists
of members at the Senior level manned by the Members of the
Ordnance Factory themselves. There is a specific service to
man the management posts of the Ordnance Fuctories. 1t
would be only rarely and in the areas of Security und 50 on
where we take people from the army. Even in the P & T Board
and Railway Board, for their top securtiy posts, officers are
taken from the Defence or the Police generafly. They do nét
take people from anywhere else.”

2.68. Regarding the suggestion to take persems beloaging to Scheduled
Castes and Scheduled Tribes on deputation to man higher posts in the
Ordnance Factory Board, the Secretary, Department of Defence Production
stated during evidence as under:

“The fatcs speak for themselves. The data that hes been given,
shows that improvemest bad taken place in the last thirty
. years. I thought we would come to that later. You said we
had not given enough attention to Scheduled Castes and Soho-
duled Tribeg in Grdnance Ractonies. I you loek at the figures,
you will see that in the last ten years, there has been a tremen-
dous improvement, so far as reaching top  position is concerned
there: are certain problems which have been mentioned in reply
to the questions. The position has improved and there is no
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doubt at all that in course of time, not before long, there would
be a Scheduled Caste member of the Service who will go up to
the Board level. But, it will take a little time.”

2.69. The Committee note with concern that out of the 26 deputationists
working at present with the Ordaance Factory Board, none belongs to
Scheduled Caste/Scheduled Tribe community. The Committee would like
to emphasise that even though there s no reservation in case of deputation
posts, the Ordnance Factory Board Organisation should have sympathetic
attitude towards Scheduled Caste/Scheduled Tribe employces who want to
come on deputation from other Departments or want to go on depufation
to other Departments from the Ordnance Factories. In .either case, the
clalms of Scheduled Caste/Scheduled Tribe employees shouid not be fgnored
on the plea that there is no reservation in vacancies filled by deputation.



! CHAPTER 11 .-
f A. Staff strength and shortfalls

3.1 It has been stated that the total staff strength of employees in
Ordnance Factory Board Organisation and in the Board Headquarters and
the percentage of posts filled by Scheduled Castes and Schedulcd Tribes
as on 1-1-1981 is as under:—

O.F.B. ORGANISATION

Catgory of Posts Total No. of Percentage Shortfalls
No.of SCs STs 8Cs STs (in numbers)
emplo- SCs STs
vees

Claw I . . . 1012 82 8 76 074 P 92

II . . . 88 10 1 11-03 1-13 2 5
) § § S . . 61500 10954 1333 17-80 2:15 - 3254
Excluding Sweepers) o 70463 16224 4720 23-01 663 - 200
v . . 3091 2449 1 792 035 - 221
(Sweepcrs)
O.F.B. HEADQUARTERS
) § SN o . 88 10 t 11-03 0-13 2 5
n . B . 73§ 78 12 10-06 01-06 34 43
v )
(Excluding swespers) . 210 44 18 20:00 08:00 - -
v
(Sweeprrs) .t 16 13 - 8100 - - -

3.2 The staff strength of Ordnance Factory Board Organisation and
the percentage of posts filled by Scheduled Castes and Scheduled Tribes as
on 1-1-1970 was stated to be as under:—

Category of posts Total No. o Perceatage Shortfall
No.of SC ST sC ST SC ST
posts
‘Growp*'A' . . . 162 21 - 2-8 - 12:2%  71-%%
Group ‘B’ . 121 2 1-8 — — 7-5%
Group ‘'C* . . . 37,488 2,653 197 71 ‘6 779% 6:9%
Group ‘D’ (excludmg
Sweepers) . 92,060 19,947 3,699 21 4 4-1 - 3-4%
Group ‘D' (Swacp:r .») .2,700 1,994 - 72 - - 7:5%

Note . OFB Headquarters was not functioning separately.
32
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3.3, Asked to state the details of the categorics of posts for which
trained and qualified Scheduled Caste/Scheduled Tribe candidates are not
available, the Committee have been informed that generally it is found that
qualified and trained Scheduled Caste/Scheduled Tribe candidates are not
available in the posts like Compounders, Nurses, Matrons, Stenographers,
Chemical/Metallurgical Supervisors, Draughtsmen, skilled industrial work-
ers,

3.4, With regard to steps taken or proposed to be taken to overcome
the difficulties it has been stated that since the local Employment Exchange
generally is not able to sponsor these candidates, open advertisement is
resorted to with copies endorsed to different récognised Scheduled Castc/
Tribe Associatioms. The Scheduled Caste/Tribe Directorate of the State
Government is also approached to locate suitable cendidates. Announce-
ment is also made on the AIR.

3.5. In reply to a question whether. any special racruitment Yor Sche-
duled Caste and Scheduled Tribe candidates has been resorted to during
the last three years DGOF and if so, how far it had hclped to wipe out
the shortfalls in different categories of posts, it has been stated that separate
recruitment for Scheduled Caste and Scheduled Tribe candidates were
resorted to by way of open advertisement after receipt of mon-availability
certificate from the Employment Exchange. But it was found that in
majority of the cases the quota could not be filled up completely as the
Tesponse against the open advertisement had been poor.

3.6 Asked whether there is any proposal to hold ad-hoc or special
recruitment for Scheduled Caste/Scheduled Tribe candidates to wipe out
the shortfalls, it hag been stated that special recruitment for Scheduled
Caste and Scheduled Tribe candiates is resorted to whenever the Employ-
ment Exchanges are not able to sponsor candidates and forward the non-

availability certificates.

3.7 In reply to a Committee’s query whether any special recruitment
teamg have becn seat to Scheduled Tribe areas to recruit suitable Scheduled
Tribe candidates for Class III and IV posts to wipe out the shortfalls, it
hag been stated that as per the existing Government imstructions recruit-
ment is done only from the candidates sponsored by the Employment
Exchange. Therefore, special recruitment teams have not been sent 10
Scheduled Tribe areas to recruit Scheduled Tribe candidates.

3.8 In reply to a question whether assistance of Director, Tribal Wel-
fare has been sought in locating Scheduled Tribe candidates for Class 11!
and Clasg IV posts, it has been stated that in @ number of cases the assis-
tance of Director, Tribal Welfdre of the respective States has been sought
for locating Scheduled Tribe candidates.
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3.9 Asked to give the dctails of Newspaper and other media through
which vacancies for Scheduled Castes and Scheduled Tribes are publicised
the Committee have been informed that as per the existing rules on the
subject, open advertisements are done through DAVP who publishes the
advertisements in a number of Newspapers. Besides, in some ocases the
vacancies are announced in the local All India Radio. Wide Publicity
is also given by way of issuing Factory Orders in the factory and circulating
the vacancies to all sister Ondnance Factories. The copy of the advertisc-
ment ig also endorsed to recognised Scheduled Caste and Scheduled Tribe
Associations for assisting in locating the suitable candidates.

3.10 When asked if Industrial Training Institutes and other technical
imstitutions have ever been contacted for getting Scheduled Caste and
Scheduled Tribe camdidates for various posts in Osdnance Factories reser-
ved for them, it has been stated that ag per existing instructions, all recruit-
mentg are made through the Employment Exchange and the L.T.I. candi-
dates are sponsored through then. '

3.11 Asked to give details of the posts where the shortfall exists and
the main rewsons tHeteof, the Committoe have boen imformod that Growp
A postg are filled through UPSC by advertisement/open competitive exa-
mination. Therefore, the organisation has no control over thic shortfalis.

In case of filling wp of Group B posts, the position is same as above.

In case of Group C posts, the shortfall is mainly in the specialised
trades like Stenographers, Nurses, Compounders, Technical Supervisors,
Draughtsman, Matron otc. where the availability of such specially qualified
candidates among Scheduled Castes and Scheduled Tribes is very less.

In case of Group D Postg the shortfell is mainly in the factories situated
in those States/areas/regions where the Scheduled Caste and Scheduled
Tribe candidates are: not residents and, therefore, not easily available.

3.12 Asked what concrete steps should be taken to improve the repre-
sentation of Scheduled Castes and Scheduled Tribes in services, it hns been
stated that in order to improve the situation, it is necessary that training
sch for Scheduled Castes and Scheduled Tribes in the specialised posts
may be introduced in order to make sufficient Scheduled Caste and Sche-
duled Tribe candidates available for these posts.

3.13. Asked how much time would be needed to make up the shortfall
in the répresentation of Scheduled Castes and specially Scheduted Tribes in
the O.F.B. organisation, the Committee have been informed that ail efforts
required to locate these candidutes are being made. However, the response
has not been satisfactory. Therefore, it cannot be indicated as to when the
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shortfall could be completely wiped out unless suffiient number of trained
Scheduled Caste/Scheduled Tribe personnel are available.

3.14 In a note furnished to the Committee it has been statcd that the
main reason for shortfall in the employment of Scheduled Caste/Scheduled
Tribe candidates is non-availability of such candidates. ¥t hag been further
stated that “in some cases, the candidates, even though apply do not attond
the test/interview. Having been selected for the post meny of them evan
do not join after the appointment was offered to them. Many of them
leave job after joining for a short period' thereby leaving the vacancies we-
filled.”

3.15 When it was enquiced how many Scheduled Caste and Schedufed’
Tribe candidates who had beep sclected and offered appointments during
the last three years had not joined or had felt, the joby, aftce having sarved
for a short periad, the following information, has been furnished to the Com-

mittee:—

Category of No. of SC/ST Candidates No. of SC/ST Caadidaves

Pors did not join having been left the job having served
sclectod for a short period

Group ‘C' 68 8

Group ‘D’ 33 n

/

3.16 When asked whether any study had been mede to find out as to
why Scheduled Caste and Scheduled Tribe candidates do not join after
baving been selected or leave after serving for a short period, it has been
stated that a study on thig hag not been made. However, it is found that the
main reason of the Scheduled Caste/Scheduled Tribe candidates not joining
ornotsﬁckingtothejobisthatumeisagenmldionapofthe{ecandi-
dates. Generally it is found that they prefer to serve moarer to their native
place. Since employment opportunities for them are more, they leave the
job whenever they get a better opportunity.

3.17 During evidence when the Committee desired to know the reasons
for shorttalls as indicated in para 3.2, the Secretary, Depariment of Defence
Production stated:—

“Thig shortfall was notional and on the basis of actual strength at
a point of time. Now the Ordnance Factories have a history of
100 years, whereas the reservations began in 1932, 'rh.hh
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not total actual roster shortfall but this ig the shortfall on the
basis of number of total employees in different categories. So
thig shortfall is not a technical or legal shortfall but just an
overall view of the employees’ position in the Ordnance Fac-
tories with reference to norms of reservation.”

3.18 When the Committee wanted to know whether any recruitment
teams were ever sent to areag of concentration of Scheduled Caste/Schedu-
led Tribe population for on-the-spot recruitment and also whether efforts
were cver made to contact technical institutes, ITIs/colleges to get Sche-
duled Caste/Scheduled Tribe candidates for technical categories of posts,
etc. the Secretary, Department of Defence Production stated that for certain
categorics, the procedure required that they had to go through the employ-
ment oxchanges. The representative of the Ordnance Factory Board
further stated that in such cases normally they advertised the posts und
they also sent information to all the members of the staff belonging to
Scheduled Castes/Scheduled Tribes. Once the employment exchange gave
clearance stating that they could not provide candidates, then open adver-
tisement wag resorted to. Earnest efforts were being made to inform all

concerned.

3.19 As regards seading of recruitment teams to arcas of Scheduled
Caste/Tribe concentration for making on-the-spot recruitment, thc Sccre-
tary, Department of Defence Production stated that they would certainly

try it out.

3.20 When asked how much time would be needed to improve repre-
sentation of Scheduled Caste and Scheduled Tribes in different categorics
of posts, the Secretary, Department of Defence Production stated:—

“If we are to take @ look at the trend in the last 10 years, 1 find it en-
couraging. I have no doubt at all that in the next few years,
they would not only cover the gaps existing today but improve
upon it. In the case of tribal areas, where they are not far
away from the location of factories and where therc is a
potential employment, certainly, we will make an effort to
see that these peoplé are recruited.”

3.21 The Committee pointed out that it had been stated that candidatcs
for the posts like Compounders, Nurses, Matrons, Stenographers, Chemi-
cal/Metallurgical Supervisors, Draughtsmen, skilled industrial workers werc
difficult to find out and wanted to know whether they had also tried to get
these candidates from ITTs, Engineering Colleges/institutes etc. to fill up
the required quota. The representative of the Ordmance Factory Board
stated that the fact was wherever the candidates might be, they had to
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<como through the Employment Exchange of their area. He further sub-
mitted that the Employment Exchange had been requested to draw candi-
-dateg from other Employment Exchanges in their own State and in some
cases that system had been satisfactory.

3.22 The Committee pointed out that in order to wipe out the short-
falls in certain categories of posts for which suitable Scheduled Caste/Sche-
-duled Tribe candidates were not available, some training ceatreg should be
opened where Scheduled Caste/Tribe candidates could be trained. They
also felt that in case sincere efforts were not made to find suitable candi-
dates in categories of posts like stenographers, nurses, compounders etc.,
the representation in these categories was not going to improve. The Sec-
retary, Defence Production informed the Committee that they had about
1-1/2 lakh employees on the pay roll and out of that, a shortfall of about
250—300 persons was not a big thing. He further statcd that there were
92 stenographers in Group ‘C’ working in different ordnance factories
located in different arcas and it wag yery difficult to set up training centres
for such small pumbers. He assured the Committee that they would ana-
lyse the position category-wise and would do whatever was possible so
that within a year or so shortfalls in all categories were wiped out.

3.23. Asked to furnish a detailed note on the representation of
‘Scheduled Castes and Scheduled Tribes -working in Ordnance Factory
Board and Ordnance Factories and the various measures taken by the
management to fulfil the required reservations, the Department of De-
fence Production, in written note have stated:

Ordnance Factory Organisation is a premier Industrial Organisation
in the country with 33 Ordnance Factories employing a work force of
nearly 1.5 lakhs. Out of 33 Ordmance Factories in existence today, as
many as 17 days back to the Second World War or before. In fact three
of these factories are more than 100 years old. We are aware that as an
employer of such a work force spread over many States in the Country,
this organisation has an added responsibility to ensurc that the policies
on reservation are implemented.

Since the rules regarding reservation for Scheduled Castes and Sche-
‘duled Tribes were formulated in the year 1953 the work force in majority
of Ordnance Factories in existence at that time did not contain any
appreciable content of Scheduled Caste/Tribe employees. It is due to this
reason that the overall percentage of Scheduled Caste and Scheduled
Tribe employees today gives some what distorted picture of the efforts
made by the Organisation in implementing the governmental policies on
this issue particularly in promotional grades.
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However, an analysis of the percentage of Scheduled Caste/Schedt_lledi
Tribe empioyees in the year 1970 and the corresponding figures relating to
the year 1980 to the total strength excluding the pre-1953 entrants will give
an idea to the tremendous improvement that has taken place in the place-
ment of Scheduled Castes and Scheduled Tribes in the brganisation. A
tabular statement in this regard is given at Appendix.

It would be seen from the statement that while on 1-1-70 the number
of Scheduled Caste employees was 2653 out of a total work force of
16,488 in Group ‘C’ category, the corresponding figures on 1-1-80 are
10,954 out of a total of 53,000. It will thus be seen that the percentage of
Scheduled Caste cmployees to the total work force in Group ‘C’ has gone
up from 16 to 20.7 per cent during that period. ' ' '

‘In'Scheduled Tribe category, the number was 197 out of a total wask
force of 16,488 in Group “C” on 1-1-70 whereas the corresponding figures
as on 1-1-81 are 1333 against a total work force of 53,000. Thus, the
percentage of Scheduled Tribe employees has imcreased from 1.2 per cemt
10 2.5 per cent, an increass of 200 per cent during the correspondiag period.
In Group ‘D’ the percentage of Scheduled Ceste employees has gone wp
from 33 per cent to 36.3 per cent and in Scheduled Tribe category from
6.1 per cent to 10.3 per cent.

While the position has greatly improved, we are not complacent as
we are aware that a lot of lee-way is still to be made in arder to meet the
required percentage in some categories. No effort, therefore, is heing
spared in increasing the intake of Scheduled Castes and Schedwled . Tribes
so that we can meet the target. The Study Group of the Parliamentary
Committee which visited some of the Ordnance Fastarics have made some
valuable suggestions in wiping out of the shortfalls, Based on the sugges-
tioms we have already started taking corrective steps. L

The following steps are taken for effective control of the implements-
tion of the policy on reservation for Scheduled Castes and Scheduled
Tribes:—

(i) The Scheduled Caste/Scheduled Tribe Cells under the control
of Liaison Officers have started functioning in all the factories
to monitor the activities of the Tactory for implementation of

I the reservation orders prescribed by the Government.

(1) There is a Liaison Officer at Ordnance Factory Board Head-
quarters who inspects the rosters maintained in the factories
periodically and co-ordinates the activities of the factories in
this regard. He also reviews the progress of work done in the
factories and gives guidance regarding the procedure to be

. followed. .

(M) As suggested by the Committee, it ms been decided to call

quarterly meeting of the Liaison Officers of the factories.
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To locate Scheduled Caste/Scheduled Tribe candidates the Yollowing
steps are taken:—

(i) A separate demand on the Employment Exchange is placed
for sponsoring the required candidates.

(ii) On receipt of the non-availability ccrtificate from th: Employ-
ment Exchange the posts are advertised.

(iii) Copies of advertisement are endorsed to the recognised Sche-
duled Caste/Scheduled Tribe Associations and State Tribal
Welfare Directorates.

(iv) Wide publicity is given by way of announccment in the A.LR.
and publication of Factory order.

(v) At the time of selection, relaxations as prescribed by the
Government in respeact of age. qualifications, cxperiences
and suitability etc. are notified and given effect to so that the
required number of reserved candidates are taken.

3.24 The Committee are perturbed to nofe that the various steps lis
led by the Department of Defence Production for improving the repre-
semtation of Scheduled Castes and Scheduled Tribes in Ordnance Factory
Board Oeganisation and Ordnance Factory Board Headquarters did mot
yield the desired results. To Comenittee these measures appear to be omly
routine things which cannot be considered as special efforts on the part of
the menagement. The Committc: strongly feel that sincerc and concerted
efforts will have to be made to improve thc representation of Scheduled
Castes and especially Scheduled Tribes in all categories of posts in Or-
dnance Factory Board Organisation and Board Headquarters and the con-
cerned sathorities should follow a time-bound programme to achicve this

objective,

3.25 The Comunittee need hardly stress that in order to improve the
intake of Scheduled Tribe candidates in different categories of posts im
Ovduance Factory Board organisation, special recruitment teams chould
be seat to areas of tribal concentration so as to pick up suitable Scheduled
Tribe candidstes on the spot. The Commitice also feel that the publicity
for recruitment to various categories of posts reserved for Scheduled Tri-
bes will have to be made thromgh all possible media in a more vignrous
mamner. Recruwitment pofices should be issued mot only in the leading
Englishi/Hindi newspapers but also in regionsl langmage newspapers of
e tribal areas. The Committee have no doubt that valess the fribal peo-
ple come t0 kmow sbout the vacancles reserved for them, they will not be
able to avail of the benefits intendcd for fhem.
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3.26 The Committee also recommend that the Ordnance Factory Board
Orgamisation and the Board Headquarters should maintain close liaison
with the Tribal and Social Welfare Department of the concerned States
for getting their assistance in locating suitable Scheduled Caste and Sc-
heduled Tribe candidates particularly for the various technical posts for
which there is difficulty in finding suitable Scheduled Caste and Scheduled
Tribe candidates. The Committee feel that if the Statc Department of So-
cial Weltare/Tribal Welfare do not give a helping hand in locating Sche-
duled Caste and Scheduled Tribe candidates, the matter should be pursu-
ed as the highest level with the State Government concermed. This will
pin point the lapses on the part of officials of the State Government who
will ultimately realise their duty and obligation towards the down-trodden
section of society.

3.27. From the perusal of/ comparative figures of the total staff strength
and percentage of Scheduled Caste/Scheduled Tribe employees among themr
in Ordimance Factories Organisation in 1970 and 1980 excluding the pre-
1953 entrants, the Committee appreciate the efforts made by the Organi-
sation for effecting improvement in the representation of Scheduled Castes
and Scheduled Tribes during the last ten years. The Committee, however,
feel that the Administration of O.F.B. should not fecl complacent as lot
of lee-way has still to be made in order to achieve the required percentage
in various categories of posts. The Committee, therefor, desire that all-out
efforts should he made by the Ordnance Factories Board Organisation to
increase the intake of Scheduled Castes and Scheduled Tribes so that the
existing shortfalls could be wiped out as early as possible.

B. In-Service Training and Apprenticeship Training Scheme

3.28 In a note furnished to the Committee it has been stated that there
are arrangements in the Ordnance Factory Board Organisation for in-
service training for various categories of employees where the interests of
Scheduled Caste/Scheduled Tribe employecs are looked after.

3.29 Asked to give details of the in-service training imparted to va-
rious categories of employees, the Committee have been informed that
in-service training is being given to following categorics of employees: —

(i) Un-skilled Workmen of Ordnance Factories.
@i}) LDCs

(iif) Supervisors/Chargemen Gr. 11 (Tech) promoted from Work-
men.

(iv) Supervisors/Chargemen Gr. TI promoted from Workmen
(Leather) & (Clothing).
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(v) Promotee Supervisors/Chargemen Gr. IT (Chemicals),
(vi) Promotee Supervisors (Non-Technical).

3.30 Asked whether each Ordnance Factory has its own arrengomcnts-
for imparting in-service training, the Committee have been informed that
apart from the in-service training scheme, the factorics have their own

training schemes also.

3.31 Asked what special steps are taken to improve the technical
skills of Scheduled Caste/Tribe employees so as to bring them up to the
required standard, the Committee have been informed that the Scheduled
Caste/Scheduled Tribe employees are represented in the general training
programmes along with others. However, based on the advice of the
Study Group of the Parliamentary Committee, an in-service training
scheme for the Scheduled Caste/Scheduled Tribe employees is under con-
sideration.

3.32 Asked to furnish details about the number of Scheduled Caste/
Scheduled Tribe employees given in-service training during each of the
last three years, the Committee have been informed that Scheduled Caste/
Scheduled Tribe employees get equal opportunity along with others in getting
in-service training. However, the required figures are not available as they
are not separately kept.

3.33 In reply to a question, the Committee have been informed that
the duration of the training courses conducted:—

(a) 3 months for unskilled Workmen.
(b) 4 weeks for other courses.

3.34 During evidence, in reply to a question, the Secretary, Department
of Defence Production stated that there are two types of in-service training.
One is meant for the experienced employees who have put in four to five
or ten years of service. The other relates to the period immediately after
Tecruitment. At the time of induction, certain people are weak in certain
areas; then they would be given a shoft-term training or some kind of a
programme would be put through, so that they do not develop a complex
lof any kind that they have come by relaxation of standards.

3.35 During evidence referring to the point that Scheduled Caste and
Scheduled Tribe employees got equal opportunities alongwith others in
getting in-service training, the Cemmittee wanted to know whag extra bene-
fits were given to the Scheduled Caste and Scheduled Tribc employees
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Aafter they had completed the in-service training. The Secretary, Depart-
ment of Defence Production informed the Committee as follows:—

“It is clear that where the in-service training is given, there is no

discrimination. We can collect the statistics, but collecting
statistics may be an infructuous exercise. When the training
schemes are intended to -upgrade the levels of all the employ-
ees in a particular trade there is no discrimination. What 1 .am
saying is that they are taken carc of fully. They are all treated
oqual after the training. So far as in-service training is concer-
ned, there is no lacuna at .all.”

3. 36. Referring to the praposal to have exclusive inservice training
‘for Scheduled Caste and Scheduled Tribe employees, the Committee during
evideace wanted to know when that proposal would take shape. The Secre-
tary, Department of Defence Production stated:

“Each General Manager is concerned with the upgrading of levels.

If a new equipment is there, all people concerned are put for
training, whether they are general category or Scheduled Tri-
bes and Scheduled Castes. It is not institutionalised on an all-
India basis, but it is left to the local managers. In addition, at
the stage of reoruitment when we are doing it through relaxa-
fion of standards, at that stage an element of upgradation is
required. This is what we are working out now. The guide-
lines will be prepared in three or four months.”

3.37. Asked tp state if there is any Appreaticeship Scheme under the
Apprentices Act in the Ordnance Factories, the Committee havc been in-
formed that under Apprentices Act, Ordnance Fattories are recruiling (i)
Trade Apprentices (ii) Graduate and Diploma Holder Enginzcering Appren-
tices. Recruitment is made annually.

3.88. Asked to state how may Appremtices were trained during the
Iast three yoars and how many out of them belonged to Scheduled Caste/
‘Scheduled Tribe, the Committee have been furnished with the following

-dotails:
Year Total No.  No. of Apprentices
recruited bdlongmg to
and trained sc ST
1978 . . . . F08 144 21
197 358 126 12

" 1960 . . 959 142 19
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3.39. Asked whether all the Apprentices, after successfully completing
the training are absorbed in the technical posts in Ordmance Factories, it
has been stated that under the Apprentices Act, 1969, Apprentices, on
satisfactory completion of their training, are neither under obligation to
serve the organisation which had organised/imparted training to them nor
the organisation is bound to offer them employment. All efforts are, how-
ever, made to absorb the qualified apprentices in the Ordnance Factorics.

3.40. During evidence, in regard to the Apprenticeship Scheme, the
Committee referred to the figures for the years 1978, 1979 and 1980 and
wanted to know as to why the number of Scheduled Caste/Scheduled Tribe
Apprentices was going down. Thc Secretary, Department of Defence Pro-
duction stated: i

“I think the number is going up. This is something in which there
is no way of controlling. The positive way of using the ap-
prentices is putting them in the Ordnance Factories. Here, we
are actually putting them to training and at the same time
giving them a job. This is the one area in the country where
apprenticeship scheme is working well.”

3.41. The Secretary, Department of Defence Production assured the
Committee that they would certainly try to increase the number of Sche-

duled Caste and Scheduled Tribe apprentices under the Apprenticeship
Scheme.

/

3.42. The Commitice are giad to note that the suggestion made by
their Stady Group thet in-Service training programmes should be srranged
exclasively for Scheduled Caste/Scheduled Tribe ecmployees to improve
their techmical skills is under comsideration of the Department of Defence
Production. The Commitice would like to be apprised of the final ocutcome

in this regard.

3.43. The Committee mofe that Trade Apprentices and Graduste sad
Diploma Holder Engincering Appreatices are recruited anwuslly in the
4190 L.S.—4
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Uxdnance Factory Board Organisation. Though there is =0 statutory obli-
gation on the part of the Ordnance Factories to absorb all the frained ap-
prentices yet the Committee strongly recommend that all out efforts should
be made to sbsorb as meny trained appreatices belonging to  Scheduled
Castes sl Scheduled Tribes as possible in the Ordnance Factories with a

viow $o improve their represeatation in the technical categories and to wipe
out the shortfalls.

3.44. The Committee need hardly stress that while recruiting apprem-
tices for various trades in Ordnance Factory Board Organisation, the in-
terests of Scheduled Castes and Scheduled Tribes will be kept ist: viow. and
sufficient mmmber of Scheduled Caste and Scheduled Tribe appreatices will
be. ncmlﬂ 80 that their percentage | Io the total number does not decline.



CHAPTER IV
MISCELLANEOUS MATTERS

A. Redressal of Grievances of Scheduled Castes and Scheduled Tribes

. 4.1. It has been stated in a note furpished to the Committee that there
is a well laid-down machinery for redressal of grievances of employees
through which Scheduled Caste/Tribe candidates get redressal. THE Sche-
duled Caste/Tribe employees are free to represent their grievances to the
Geaeral Manager who promptly looks into them and takes appropriate
action to get redressal of their gricvances. In factories, therc are Labour
Officers Yo whom the employees approach for redressal of gricvances.
Besiddes, a grievance redressal register i maintained where the individirals’
ghicvances #re noted down by the Head of the Section who immediately "
looks into tbmr g!ievances and takes appropriate action,

The gnevanm of the Scheduled Caste/Tribe employccs arc sedmnd
through the Scheduled Caste/Tribes Cell also under the control of a Lisi-
son. Officer. On receipt of a complaint either verbally or through represen-.
tation the same is promptly looked into and action as considored pecessary
is. taken and the individual is informed accordingly.

4.2. The Committee have been informed that the Headquarters Office
is ‘maimteiriing a ‘Complaint Register. Complaints are always entertained
atd ‘promrpily looked into for redressal. Howgver, no record is maintajned
in ‘some: faectofles. On the advice of the Study Group of the Parliamentary
Commmitteeon the Welfare of Scheduled Castes and Scheduled Tribes, all
the Pactories: have been advised to open a complaint register for redressal
of grievimoes. However, on the basis of available records 123 complaints
were Teceived nnd processed during the last three years and no romphint

is’ pwdlng .
4.3, chs:dmg .naluu of complaints it has boen stated that the com--

Plaints generally pertain to service matters like promotion, transfer etc.

ant!wl!al'e na!l'as -

44, Dunng evidence when the Committee poxmcd out that somp - otv
the unions meant exclusively for Scheduled Castes/Scheduled Tribes had
been taking up their cases for the redressal of their grievances, the Secre-
tary, Department of Defence Production stated as follows:

“The Government policy is not to accept any representation on the
basis of caste or community, So, such unions and associations

45
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are not recognised ‘for any purpose. But all other forms or
redressal of grievances are available to the employees.”

4.5. The Committec asked whether in the event of some punishment
being awarded to a Scheduled Caste/Tribe employee, his case was refer-
red to the General Manager for approving the action proposed to be taken.
The Sccretary, Department of Defence Production stated as follows:—

“In the Ordnance Factories the general procedurc is that there is
the Appeal and Discipline Rules. If it is a severe punishmént,
it can be imposed only by the appointing authority, which is
the General Manager, Maha Prabandhak. The appeal lies to
the Director-General of Ordnance Factories, These remedies
are available in the case of miscarriage of justice.”

4.6. The Committee have becn suggesting time and again that-the or-
ganisations, which have bulk of employecs belonging to Scheduled Caste
and Scheduled Tribe communities, should have a proper system of receiving
and recording complaints from them, The Committce regret that in spitc of
their repested recommendation, no separate complaint registers had been
maintained in the Ordnance Factories. It was only in October 1981, when
a Stady Group of the Committee visited a few Ordnance Factories and
made a suggestion in that regard, the instructions were issued by the Or«
dnance Factory Board Headquarters for the opening of complaint regis-
ters, The Commiittee need hardly stress that to instil confidence amongst
the employees of the weaker sections, it is essential to have a foolproof
system for registering their complaints/representations and recording the
action taken on those complaints/representations. The Committee would
also like the Liakon Officers in the Ordnance Factories and the Lisison
Officer of the Ordnance Factory Board to examine these complaint regis-
ters during the course of their inspections with a view to ensure prompt
disopsal of complaints/representations received from the Scheduled Caste
and Scheduled Tribe employees. They would also suggest that periodical
analysls of the nature of complaints received in each Ordnance Factory
should be made and if it is found that majority of complaints related to a
particular aspect, steps should be taken to eliminate that.

4.7. The Committee also suggest that annual reports should be submit-
ted by Ordnance Factory Board to the Department of Defence Production
in this regard. :

B. Housing facilities

4.8. In a note submitted to the Committee, Department of Defence
Production have stated that housing facilities are provided to all employees
in general according to the allotment rules as prescribed by the Govern-
ment where the interests of Scheduled Caste/Scheduled Tribe employces
arc also looked after.
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4.9. Asked whether there is any reservation for Scheduled Caste/Tribe
employees in allotment of residential quarters, the Committee have been
informed that as per the existing instructions no rescrvation is given to
Shceduled Caste/Scheduled Tribe employees for allotment of quarters.

4.10. Asked to give details about residential quarters of various types
available at Headquarters and what percentage thereof has been reserved
for Scheduled Caste and Scheduled Tribc employees working in the oftices
of DGOF/Addl. DGOF, the Committez have bcen informed that the resi-
dential accommondation for OFB Headquarter is provided by the Estate
Manager, Calcutta, from the General Pool of quarters under the Ministry
of Works, Housing and Supply. Ordnance Factory Board has no quarters
under it.

4.11. During evidence, when the Committee asked why there was no
reservation for Scheduled Caste/Tribe cmployees in the allotment of resi-
dential quarters, the Secretary, Department of Defence Production stated:

“Reservation in allotment of quarters is not provided for in the
rules. Allotment of quarters depends upon the availability. In
order to increase the generally availability of quarters we have
provided very substantial sums during the Sixth Plan for the
construction of quarters. The allotments are made on the basis
of length of service. There has not been any perceptible dis-
satisfaction on this ground. I do not think it is a major pro-

blem.”

4.12. Elucidating the point further, the witness stated:

‘ “The gencral practice in allotment of quarters is merit. Merit in
this case is length of service. It is possible that in certain situa-
tion we have 400 Scheduled Caste and Scheduled Tribe em-
ployces and there may be 200 houses. If you put the restric-
tion on the number to be reserved, then the people who are
likely to get quarters on the basis of seniority, will not get it.
So far as Headquarter of the Ordnance Factories is concerned,
in Calcutta, we have no houses of our own because there is no
factory. There we have to depend upon the accommodation

*  provided by the Ministry of Works and Housing. And they
follow their own criteria. For allotment of gencral pool ac-
commodation from the Ministry of Works and Housing, there
is a reservation of 5 per cent for the categories T and IT in sclec-
ted cities. Our actual cfforts regarding housing is to give the
largest amount of satisfaction to the lowest categories where
the Scheduled Castes and Scheduled Tribes by number would
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be comparatively very targe. To limit it to 5 per-cent or ¥0 per
cent would be counter productive. So it may met be in-the best
intecest of Scheduled Castes and Scheduled Tribes. My:hiveh
is that the lower category, to the extent of availability of houses,
would be well-of. If, after analysis, we have problems and we
find there are certain areas of dissatisfaction, we will' certamly
see what can be done about this.”

4.13. The following statement indicates the positions regarding residen-
tial quarters occupied by Scheduled Caste/Tribe employees in Omnnce
and ‘Ordnance Equipment Factories as on 1-10-1981:

ey

No. of quarters available  No. of quarters

“ason 1-1-1981 occuped by SC/ST
empleyees .
Typel . R . 19255 4987 25
Type II . 10378 1331, 3
Type 1I : a0 a4 55
Type IV . g 90 6
Type V . 500 21 4
Ty]?eVI . . 154 12 8

4.14. Asked whether House Building loans are given to Scheduled
Caste and Scheduled Tribe employees, the Committee have been informed
that House Building loans are given to employess .of Ordnance  Factory
Board Organisation from the grants received from the Ministry of Defence
for thé ‘purpose. There is no special quota reserved for Scheduled Caste/
Tribe employees for such loan, However, they are treated equally along with
other ‘empldyees for grant of such loan.

4.15. The followiag statement indicates the position regarding sanction
of House Bwilding Loans: to the' Scheduled Caste/Scheduled Tribe employ- -
ocs during the years 1978-79, 1979-80 and 1980-81:—

P

Year Total No. of;n o~ “Total No. of SC/ST

' yees: ganction ause emmplyyees sanctioned
building Loan Hs\uac Building Ioan

1978-79 . . . .. . 74 15

19579-80 : L 38 2

\t'gbi)-Bx v 64 . 1"




-+, 416 The Committee note thet though there is wo resérvation’ iw the
allotment of - residential - s¢commodefion to ‘Scheduled Castes and Sthe.
dulbd Tribes empivyees working in the Ordnsnce Factorles sd Ordamive
Equipment Facfories, 25 per cemt' ' the avallable quarters have bewn
slietted 0 Scheduled Caste|T¥ibes employees in Type T and Type H 13
pevcerit  hsive 'be¢n allotted to them: The Ceommittes sppreciate Wy
ghotury: ot :tie ‘part of the Ordnance Factories and Ordnasice Equipient
Fhetories.. ' They would, however, suggest that looking to the gemersl
conditions of living of the Scheduled Castes anil Scheduled Tribes a Mgher
percentage of available quarters should be allotted to the employees be-
longing to the communities.

The Committee also suggest that while sanctioning thouse-building
loans claims of Scheduled Castes and Scheduled Tribe employees shouid
specially be kept in view so that they could be heiped to build their own.
houses and achieve better standard of living. The Committee do not feel
happy thet durfng'1980-81 out of 160 employees who weré sanctioned house-
buliding loens only 11 employees belonged to  Scheduled Castes/Sche-
duled Tribe communities.

C. Schemes for socio-economic Development of Scheduled Castes and
Scheduled Tribes

4.17. During the source of evidence, when the Committee asked whe-
ther there are any special schemes in the Ordnance Factories Board
Headquarters and Ordnance Factories for the socio-economic developmeat
of Scheduled Castes and Scheduled Tribes and whether any scholarships
are given to the children of Scheduled Caste and Scheduled Tribe emplo-
yees, the Secretary, Department of Defence Production stated that they
would welcome the suggestions of the Committec in that regard as they
were not experts. When the Committee suggested that it would be advis-
aMe to adopt the villages in the vicinity of Ordnance Factories for their
socio-economic development, the Secretary. Department of Defence Pro-
duction stated:—

“We have to consider that we often eo to totally undeveloped back-
ward areas. Therc these facilities are frcely extended to the
people in the surrounding villages and the children from the
neighbouring villages are admitted to the schools of Ordnaace
Factories and medical facilities are also made available to
them. We do not have enough rcsources bevond this. In
most arcas we nced to augment the basic facilities and funds
that have become available for the last 20 vears arc not
adequate. We arc augmentine  housing and educational
facilities. This aspect of scholarships will also be kept in

view.”
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4.18. The Committee recommend that far the socio-economic develop=
ment of Scheduled Castes and Scheduled Tribes, schemes like giving
scholarships for higher/technical studies to the children of Scheduled
Caste/ Tribe employees working in Ordnance Factories should be intro-
‘duced. The Committee would like that the villages in vicinity of the
Ordnance Factories which are inhabited primarily by Scheduled Castes and
Scheduled Tribes should be adopted for their overall development and
educational and medical facilities should particularly be extended to sach
villages as a welfare measure.

NEW DELHL, R. R. BHOLE
March 27, 1982 . Chairman,
Chaitra 6, 1904 (Saka) Committee on the Welfare of

Scheduled Castes and
Scheduled Tribes.
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STATEMENT suow!gg é'{xNBi_ AL NU OF %ovu%‘ PROMOTED
wa;mx N’c« wn OF THE LAST. FIVE YEARSAN RESPECT OF VARIOUS
R _ ATEGORIES'QF POSTS SEPARATELY

R C‘WY No of Percent- No.of  Percen t-
- T ERED T ERT
1 ‘ 2 3 4 5 <6 4
1976 I 39 — - -
n T
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APPENDIX-V

SUMMARY OF CONCLUSIONS/RECOMMENDATIONS

SL

No.

Reference to
Para Number
in the
Report

Summary of Conclusions/Recommendationg

2

3

1.12

1.13

1.32

The Committee would like to emphasise the pro-
per implementation by the Ordoance Factory Board
and Ordnance factories of the reservation orders and
directives issued from time to time by the Govt. of
India. They would also stress that suitable measures
should be taken to ensure that instructions pertaining
to the reservation of vacancies in the favour of Sche-
duled Castes and Scheduled Tribes ate complied: with
in letter and spirit. Also the bencfits and facilities
admissible to these communities are made available to
them at the time of recruitment in order to help them
to get into feeder cadres in sufficient numbers. The
Committee also recommend that if sufficient Scheduled
Caste/Scheduled Tribe candidates are not aveilable to
fill the reserved posts, then special recruitment should
be held exclusively for Scheduled Caste/Scheduled
Tribe candidates.

The Committee further recommend that regular
and timely submissions of periodical reports and re-
turns should be insisted upon from the Ordnance Fac-
tory Board and Ordnance factories so that deficien-
cies in the implementation of rceervation orders arc
detecte d immediately and corrective action is initiated
without much loss of time.

The Committee are distressed to noto that there
isatpmmtnospeciﬁcCellintheDcpnnmmd
Delence Production to watch the proper implementa-
tion of reservation orders and to ensure that directives




5

1.33

1.34.

pertaining to the reservation of vacancies in favous of
Schoduled Castes and Scheduled> Tribes are actually
complied with as all such matters are at present being
looked after by a number of administrative Sections in
the Deptt. of Defence Production.

The Committee recommend that a separate Cell
should be set-up immediately in the Department of
Defence Production under the charge of a responsible
officer preferably belonging to Scheduled Caste or
Scheduled Tribe to- monitor proper implementation of
resesvation orders and to-ensure that various safeguards
and benefits admissible to Scheduled Castes and Sche-
duled. Tribeg arc actually given to them in the Ord-
nance Factories and Ordnance Factory Board Head-
quarters,

The Committee are constraincd to note that no
regular inspections are carried out in the Ordnance
Factories by the officers of the Department of Defence
Production to ensure that reservation orders are being
implemented properly and rosters maintained as per
extont orders on the subject. The Committee would
like:to emphasise that officers of the Department of
Defence Production. should inspect all the Ordnance
Factorios by rotation and -also the Headquarters officcs
of Ordnance Factory Board and Addl. DGOF, Kan-
pur with a view to ensure more effective implementa-
tion of the various reservation orders and proper main-
tenance of rosters.

The. Committee have no doubt that close liaison
and ceordination between the Members of the Ord-
nance Factory Board, heads of al] the Ordnance Fac-
torieg and Department of Defence’ Production will go
a long way in improving the representation of Sche-
duled Castes and Scheduled Tribes in the services of

" Ordnance Factorieg and OFB. The Comunittee nced

hardly stresg that the returns called for from the Ord-
nance Factories Board and Ordnance Factoricg should
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2.11

212

be carefully examined by the Special Cell in the De-
partment of Defencq Production keeping in view the
percentage of reservations and other measures pres-
cribed for Scheduled Castes and Scheduled Tribes,
The deficiencies, if any, found in the representation
of Scheduled Castes and Scheduled Tribes in the ser-
vxccs of the Ordinance Facfories and Headquarters
oﬁce; of OFB and Addl. .DGOF, Kanpur should be
pointed out to the concerned authoritics by the De-
partment of Defence Production so that necessary cor-
rective measures are taken expeditiously. The Cell
in thc Daptt of Defence Production should keep a
clos_¢ watch that the deficiencies pointed out by it are
made up by the conccemed authority as speedily as

possible.

The Committee not that different modes of re-
cruitment are being followed by the appointing autho-
tities for the recruitment of personnel in the Ordnance
Factories and Ordnance Factory Board for various
catcgories of posts. The Committee necd hardly stregs
that earnest endeavour should be made by the ap-
pointing authoritics to ensure that various relaxations
and facn_htne_s admissible to Scheduled Castes and
Scheduled Tribes are actually given to such candidates.
Also lcmnem yardsticks should be applied both at
the time of interview and written examination so that
large_r' ‘numbet of Scheduled Caste/Scheduled Tribe
candidates can be rcruited. The Committee fecl that
unless the appointing authority is kcen to give various
relaxations to Scheduled Caste /Scheduled Tribe candi-
dates and tribes to implement their reservation rules
in letwr and spigit, that intake of Scheduled Castes and
Scheduled Tribes iy, services of Ordnance Factories
and Ordnance Factories Board will not improve.

The Committee recommend that all vacancics
should be notified to the local or Regional Employ-
ment Exchanges. The total number of vacancies to
be filled or likely to be filled and the number of vacan-
cies reserved for Scheduled Castes and Scheduled
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Tribes, qualifications prescribed for the posts and the
concessions/relaxations admissible to Scheduled Castes
and Scheduled Tribes should be clearly mentioned in
their requisitions sent to the Employment Exchanges.

Copies of such notices should also be send to the
local Scheduled Caste/Scheduled Tribe M.Ps and
MLAs and also to the Padiamentary and State Com~
mittees on the Welfare of Scheduled Castes and Sche-
duled Tribes.

The Committee further recommend that simulta-
neously with the issue of recruitment advertisements
in the Presg and requisitions to the Employment Ex-
changes, vacancies reserved for Scheduled Castes and
Scheduled Tribes should also be notified to all the re-
cognised and/or registered Associations/Organisations
of Scheduled Castes and Scheduled Tribes Welfare
and also to Director of Harijan and Tribal Welfare
thc State/Union Territory concerned.

The Committee also suggest that the appointing
authorities in the Ordnance Factories and Ondnance
Factory Board should get in touch with the Industrial
Training Institutes and other technical institutions for
getting Scheduled Caste/Scheduled Tribe candidates to
man the various technical posts in the Ordnance Fac-
tories and Ordnance Factory Board. The Committee
further desire that all the Liaison Officers in the Ord-
nance Factories should also maintain close liaison
with the Industria] Training Institutes etc. for the re-
cruitment of Scheduled Castes and Scheduled Tribes
in the skilled and semi-skilled categories of posts in

" the Ordnance Factoriés, so as to improve their repre-

sentation in these categories of posts which may serve
as feeder cadres for the higher tcchnical posts.

The Committee feel that class coondination and
Tiaison among the Ordnance Factories and O.F. Board
and the Employment Exchanges is imperative for
sugmenting the represcatation of Scheduled Castes and

4



11

12.

b

3

2.18

227

Scheduled Tribes in the services of the Ondnance Fac-
tories/Ordnance Factory Board, if the candidates
sponsored by the Employmeat Exchange for filling the
reserved vacancies are not found fit to fill the vacan«
cies, the Employment Exchange should be asked to
furnish a fresh list of Scheduled Caste and Scheduled
Tribe candidates meationing briefly the reasons why
they were not selected and other shortcomings noticed
in the candidates sponmsored earlier. This will help

the Employment Exchange to assess the actual require-
ments of the Ordnance Factories.

The Committee note that varlous concessions/
relaxations are granted to Scheduled Caste and Sche-
duled Tribe candidate at the time of making direct
recruitment to different categories of posts in the
Ordnance Factory Board and in Ordnance Factories.
The Committece hope that the appointing authorities
in Ordnance Factories and Ordnance Factory Board
will make sincere efforts to implement the prescribed
concessions/relaxations in favour of Scheduled Castes
and Scheduled Tribes in a positive manner so as to
extend maximum benefit to such candidates. The
Committee are of the view that unless the represen-
tation of Scheduled Caste/Scheduled Tribe employees
improves in the feeder categories of posts, they will
not be available in sufficient number to occupy higher
technical posts in the organisation through promo-
tion. The Committee feel that only way to cut down
the shortfalls in highcr posts is to increase the intake

‘of Scheduled Castc/Scheduled Tribe candidates in

lower categories of posts at the time of initial recuit-
ment.

The Committce are not satisfied with the reply
given by the representative of the Department of
Defence Production that rosters in the Ordnance
Factories are checked partly by visits and partly by
scrutiny at the Headquarters. As there are 33
Ordnance Factories, the Committee recommend that
there should be at least 3 to 4 officers who should
assist the Liaison Officer in inspection work and for
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2.43

checking rosters in each Ordnance Factory under the

administrative control of Ordnance Factory Board.
The Committee need hardly stress that rosters are
not only the basic documents but they are also the
only mechanism to watch the proper placement of
Scheduled Castes and Scheduled Tribes in services
against reserved points. The rosters would cease to
have any significance if they are not maintained pro-
perly. They, therefore, recommend that rosters
should be checked atleast twice a year in each
Ordnance Factory as regular and periodic checking
alone can ensure their proper maintenance,  The
Committee would like to emphasise that discrepan-
cies noticed during inspections should be rectified
without any loss of time so that further entries in the
rosters are made correctly and: the interests of Sche-
duled Castes and Scheduled Tribes are not allowed
to suffer. To ensure proper maintenance of rosters,
the Committee also recommend that the work of
maintenance should be entrusted to capable and ex-
perienced staff who are well conversant with the
extant orders on reservations.

. The Committee trust that as suggested by them
during evidence and agreed to by the representative
of the Ministry, a meeting will be held annually at
the Headquarters of all the Liaison Officers to discuss
the problems relating to recruitment etc. of Scheduled
Castes and Scheduled Tribes so that immediate steps
could be taken to resolve the problems which come
to notice during those meetings.

The Committee note the procedure being followed
in the Ordnance Factory Board Organisation for
filling up various categories of posts by promotion
and that all the orders regarding reservations and
promotions are being adopted and mplemented in
the Organisation. In view of the fact that there are
a few Scheduled Castes and Scheduled Tribes in the
hxgher posts in the Orgamsatnon the Committee feel
that vigorous efforts will ‘have to be made to improve
their' representation in Group A and B.
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The Committee are surprised to nofe that during
1980 out of 220 officers promoted in Class I, six
Scheduled Castes and only one Scheduled Tribe
employee could get promotion, Whereas in Clasg II
fourteen officers were promoted but none belonged
to Scheduled Caste/Tribe. According to them, this
presents a dismal picture, they therefore, suggest that
Ordnance Factory Board should examine in depth
the causes of less promotions of Scheduled Caste/
Tribe employees in higher posts and take necessary
steps to remedy the situation. If necessary, UPSC
be requested to conduct special recruitment for
Scheduled Castes and Scheduled Tribes.

From the data furnished regarding promotions
made during the last five years in various categories
of posts the Committee find that percentage of Sche-
duled Tribe employees promoted even in Class III
and IV ig very low. They, therefore, recommend
that special Departmental examination should be
held in order that sufficicnt number of Scheduled
Tribe candidates arc able to get promotions against
the reserved posts and as far as possible no vacancies
reserved for Schedu'ed Tribes should be carried for-
ward. The Committce need hardly gtress that unless
the representation of Scheduled Tribe employees
improves in Class 11l and IV posts; suitable Sthe-
duled Tribe candidates will never be available for
promotion to higher posts in Class II and I

The Committee note that presently the zone of
consideration for promotion to various categorics of
posts three times the actual number of vancancies.
The Committee recommend that in the event of non-
availability of suitable Scheduled Caste/Tribe candi-
dates the zone of consideration should be increased
to five times the actual number of vacancies.  This
will increase the chances of selection of Scheduled
Caste/Tribe candidates against the reserved posts at
the time of promotion.

-_— - s v e
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The Committee are distressed to note that as
many as 69 Scheduled Caste and Scheduled Tribe
employees in Group ‘C’' and 22 in Group ‘D’ had
been superseded during 1973 to 1980. The Com-
mittee consider it to be indicative of the fact that
the prescribed relaxation and concessions have not
been given to Scheduled Caste and Scheduled Tribe
employees. The Committee would like the Ordnance
Factory Board to examine what further relaxations/
concessions should be given to Scheduled Castes and
Schedu'ed Tribes so as to avoid their supersession in
futurc promotions. They would also like the Ord-
nance Factory Board to make concerted efforts to
help the Scheduled Caste and Scheduled Tribe em-
ployees to improve their performance with a view
to become eligible for higher posts by imparting to
them specialised in-service training etc. The Com-
mittee. have no doubt that if a sympathetic approach
is adopted towards Scheduled Caste and Scheduled
Tribe employees such a great. number of superses-
sions can be avoided in future, The Committee also
recommend that no Scheduled Caste/Scheduled
Tribe employee should be superseded without first
giving him in service training and without the ap-
proval of the Department of Defence Production.

The Committce are unhappy to note that a large
number of reserved vacancies have been dereserved
in various grades during the last five years (1976 to
1980) and the process of dereservation of reserved
vacancics has been constantly on the increase. The
Committce are basically opposed to dereservation of
vacancies reserved for Scheduled Castes and Sche-
duleg Tribe, but they expect that when dereserva-
tions become inevitable, the procedure laid down by
the Department of Personrci for dereservation of
vacancies should be strictly followed,  The Com-
mittee hope that the Department of Defence Pro.duc-
tion will review this situation and if necessary issue
fresh instructions to all concerned so that dereserva-
tions are avoided as far as possible.




E &3

n -

3

-

20

21

22

2,60

2.64

2.69

The Committee are perturbed to find that even
in Group C & D, 51 and 35 vacancies had to be
dereserved during the above period, for want of
suitable SC/ST candidates. The Committee recom-
mend that concerted and repeaicd efforts should be
made to locate suitable SC and ST candidates to fill
the reserved vacancies before resorting to dereserva-
tions, The Ordnance Factory Board and Ordnance
Factories should strengthen their publicity drive and
find out ways and means to establish close contacts
with as many as possible SCs & STs and the Organi-
sations connected with their welfare. Also special re-
cruitment teams should be sent to areas of Scheduled
Caste Scheduled Tribe concentrations direct contact
with them to establish to incrcase their intake in
services.

The Committec note that one member belonging
to SC/ST community is included in the Selection
Committees set up for recruitment. The Com-
mittee trust that in all Selection Committees and
DPCs a Member belonging to SC/ST community
will be included invariably with a view to instil confi-
dence in the SC/ST employees. In case Scheduled
Casts/Scheduled Tribe Officer of the required status
is not available in a particular Ordnance .Fectory, A
Scheduled Castes/Scheduled Tribe Officer from ano-
other Ordnance Factory or from another Department
of Central/State Government should be associated
with the Selection Committee so that the service in-
terests of persons belonging to these communitics or
adequately safeguarded. .

The Committee note with concern that out of
the 26 deputationists working at present with the
Ordnance Factory Board, none belongs to Scheduled
Caste/Scheduled Tribc ¢community, The Committee
would like to emphasise that even though there is
no reservation in casc of deputation posts, the Ordn-
ance Factory Board Organisation should have sym-
pathetic attitude towards Scheduled Caste/Scheduled
Tribe employecs who want to come on deputation
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from other Departments or want to go on deputation
to other departments from the Ordnance Facto-
ries. In either case, the claims of Scheduled Caste/
Scheduled Tribe employees should not be ignored on
the plea that there is no reservation in vacancies
filled by deputation.

The Committec are perturbed to note that the
various steps listed by the Department of Defence
Production for improving the representation of Sche-
duled Castes and Scheduled Tribes in Ordnance Fac-
tory Board Organisation and Ordnance Factory
Board Headquarters did not yield the desired results.
To Committee these measures appear to be only
routine things which cannot be considered as special

efforts on the part of the management. The Com-

mittee strongly feel that sincere and concerted efforts
will have to be made to improve the representation
of Scheduled Castes and especially Scheduled Tribes
in all categories of posts in Ordnance Factory Board
organisation and Board Headquarters and the con-
cemned authorities should follow a time-bound pro-
gramme to achieve this objective.

The Committee need hardly stresg that in order
to improve the intake of Scheduled Tribe candidates
in different categories of posts in Ordnance Factory
Board organisation, specia' recruitment teams should
be sent to areas of triba] concentration so as to pick
up suitable Scheduled Tribe candidates on the spot.
The Committee also feel that the publicity for recruit-
ment to various categories of posts reserved for
Scheduled Tribes wil] have to be made through all
possible media in a more vigorous manner. Re-
cruitment notices should bz issued not only in the
leading English/Hindi newspapers but a'so in regio-
nal language newspaners of the tribal areas. The
Committce have no doubt that unless the tribal peo-
ple come to know about the vacancies reserved for
them, thev will not be able to avail of the benefits
Intended for them.
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The Committee also recommend that the Ord-
nance Factory Board Organisation and the Board
Headquarters should maintain close liaison with the
Tribal and Social Welfare Department of the con-
cerned States for getting their assistance in locating
suitable Scheduled Caste and Scheduled Tribe candi-
dates particularly for the various technical posts for
which there is difficulty in finding suitable Scheduled
Caste and Scheduled Tribe candidates, The Com-
mittee feel that if the State Departments of Social
Welfare/Tribal Wc'fare do not give a helping hand
in locating Scheduled Caste and Scheduled Tribe
candidates, the matter should be pursued as the
highest level with the State Government concerned.
This will pin point thc lapses on the part of officials
of the State Government who will ultimately realise
their duty and obligation towards thc down-trodden:
section of society.

From the perusal of comparative figures of the
total staff strength and percentage of Scheduled Caste/
Scheduled Tribe employees among them in Ordnance
Factories Organisation in 1970 and 1980 excluding
the pre-1953 entrants, the Committee appreciate the
efforts made by the Organisation for effecting im-
provement in the represcntation of Scheduled Castes
and Scheduled Tribcs during the last ten years. The
Committee, however, feel thar the Administration of
O.F.B. should not fecl comp'acent as a lot of lee-way
has still to be madc in order to achieve the required
percentage in various categories of posts. The Com-
mittee, thercfore, desire that all-out efforts should be
made by the Ordnance Factorics Board Organisation
to increase the intake of Scheduled Castes and Sche-
duled Tribes so that the existing shortfalls could be

wiped out as early as possible,

The Committee arc g'ad to note that the sugges-
tion made by their Study Group that in-service train-
ing progranimcs should be nrranged exclusively for
Scheduled Caste/Scheduled Tribe employees to im-
prove their technical skills is under consideration of
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the Department of Defence Production. The Com-

mittee would like to be apprised of the final outcomel
in this regard.

The Committee note that Trade Apprentices and
Graduate and Diploma Holder Engineering Appren-
tices are recruited annually in the Ordnance Factory
Board Organisation. Though there is no statutory
obligation on the part of the Ordnance Factories to
absorb all the trained apprentices yet the Committee

‘strongly recommend that all out efforts should be

made to absorb as many trained apprentices belong-
ing to Scheduled Castes and Scheduled Tribes as
possible in the Ordnance Factories with a view to
improve their representation in the technical catego-
ries and to wipe out the shortfalls.

The Committee need hardly stress that while re-
cruiting apprentices for various trades in Ordnance
Factory Board Organisation, the interests of Sche-
duled Castes and Scheduled Tribes will be kept in
view and sufficient number of Scheduled Caste and
Scheduled Tribe apprentices will be recruited so that
their percentage to the total number does not decline.

—The Committece have been suggesting time and
again that the organisations, which have bulk  of
employees belonging to Scheduled Caste and Sche-
duled Tribe communities, should have a proper sys-
tem of receiving and recording complaints from them.
The Committee regret that inspite of their ‘repeated
recommendation, no separate complaint registers had
been maintained in the Ordnance Factories. It was
only in October 1981, when a Study Group of the
Committee visited a few Ordnance Factories and made
a suggestion in that regard, the instructions were
issued by the Ordnance Factory Board Headquarters
for the opening of complaint registers. The Com-
mittee need hardly stress that to instil confidence
amongst the employees of the weaker sections, it is
essential to have a foolproof system for registering
their complaints/representations and recording the

e e s ——— — -
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action taken on those complaints/representations.
The Committee would also like the Linison Officers
in the Ordnance Ractories and the Liaison Officer of
the Ordnance Factory Board to examine these com-
plaint registers during the course of their inspections
with a view to ensure prompt disposal of complaints/
representations received from the Scheduled Caste
and Scheduled Tribe employees, They would aiso
suggest that periodical analysis of the nature of com-
plaints received in each Ordnance Factory should be
made and if it is found that majority of complaints
related to a particular aspect, steps should be taken
to climinate that.

The Committee also suggest that annual reports

‘should be submitted by Ordnance Factory Beard to

the Department of Defence Production in this regard.

The Committee note that though there is no
reservation in the allotment of residential accom-
modation to Scheduled Castes and Scheduled Tribe
employees working in the ‘Ordnance Factories and
Ordnance Equipment Factories, 25 per cent of the
available quarters have been allotted to Scheduled
Caste/Tribe employees in Type I and in Type I, 13
per cent have been allotted to them. The Committee
appreciate this gesture on the part of the Ordnance
Factories and Ordnance Equipment Factories. They
would, however, suggest that looking to the general
conditions of living of the Scheduled Castes and
Scheduled Tribes a higher percentage of available
quarters should be a'lotted to the employces belong-
ing to these communities.

The Committec also suggest that while sanctioning
house-building loans claims of Scheduled Caste and
Scheduled Tribe cmployees should specially be kept
in view so that they could be helped to build their
own houses and achieve better standard of living.
The Committec do not feel happy that during 1980-
81 out of 160 cmplovees who were sanctioned house-
building 'oans onlv 11 emoloyees belonged to Sche-
duled Caste/Scheduled Tribe communitics,
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The Committee recommend that for the socio-
economic development of Scheduled Castes and
Scheduled Tribes schemes like giving scholarship for
higher/technical studies to the children of Scheduled
Caste/Tribe employees working in Ordnance Facto-
ries should be introduced The Committee would
like that the villages in the vicinity of the Ordnance
Factories which are inhabited primarily by Scheduled
Castes and Scheduled Tribes should be adopted for
their overal] development and educational and medi-
cal facilities should particularly be extended to such
vil'ages as a welfare measure.
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